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The Minister Of FiunCe'(Shri T. T. 
KrishDamacbari): (a) and (b). On 
finding tlhat sale of gas and carbide, 
when purchased for use in manufac-
ture of goods. cannot be allowed tax 
free under th~ provision. of the sales 
tax law applicable in Delhi, th.e said 
items were deleted from the registra-
tion certifi.cates of the concerned dea-
lers under the normal proeess of t.he 
law. The Government is not aware 
whether any dealer is still purchasing 
gas and carbide tax free, for the pur-
pose Of manufacture, by misrepresent-
ing that the said items are still includ-
ed in his registrationcertiticatp., How-
ever, if he does so, he would be liable 
to prosecution or penalty equal to Ii 
times the tax avoided under the rele-
vant provisions of the law. 

(n Does not. arise in view of the 
p'lSition explained in (a) and (b) 
above. 

Riband aDd Mat&tila Dams 

ll1Z. Shrl Ram Harkh Yadav: Will 
the Minister of Irrigation and l'ower 
be pleased to state: 

(a) whetlher ~vernment apPointed 
a Committee for deciding the distribu-
tion of energy to U.P. ani Madhya 
Pradesh from the Rihand and Mala-
tila Power Stations in U.P.; and 

(b) if so, whether the Committee 
has given its decision and has fixed 
the rates at which tlhe energy would 
be supplied? 

The Minister of IrrIgation and 
Power (Dr. 1[. L. lUo): (a) Yea. 

(b) Yes. The following are the deci-
siOIlll:-

Supply of pOWer from th.e Rihand 
Power Station to Madhya Pradesh 

The U.P. EleC'tricity Board will make 
available to the Madhya Pradesh 
Electricity Board 15 per cent of power 
based on energy available at Rihand 
from year to year. The power will 
be supplied at the Riband power sta-
tion step-up Sub-station termin'll and 
will be made available at cos'.: price 

plus 5 per cent. The tariJ! on thi8 
basis has been fixed at 3'5 paise/kWh 
with the condition that. a surcharge, 
should it at time be found necessary 
in the event of compulsory war risk 
insurance being imposed, shall be 
charged, in addition, on the basis of 
actuals and also that power will be 
supplied to Madhya Pradesh at its 
border and the Madhya Pradesh Ele-
ctricity Board will have to bear an 
annual charge amounting to Rs. 1'5 
lakhs to cover interest, depreciation, 
operation and maintenance of the 
transmission line from the Rihand 
Power Station to the Madhy:. Prade::rl. 
border. 

Supply 01 power from Matatil4 power 
station to Madhya Pradesh 

The U.P. State Eleclricity Board 
will make availabl(, to the Madhya 
Pradesh Electricity Board one third 
of the power based on the energy 
available at Matatila from year to year. 
Power will be madE' available at cost 
plus 5 per cent. The tariff on t./liB 
basis h'.iS been fixed at 0.5 paiselkWh 
with the condition that :, surcharge 
should it at any time be found neees-
.ary in the cvent of any compulsory 
war risk insurance being imposed, 
shall be charged, in additinn, on the 
basis of actuals. 

The rates for supply Of power to 
Madhya Pradesh from Rihand and 
Matatila Power Stations will be sub-
ject to review after 10 years. 

Govenment Servanta Sulferlnr 1l'0III 
T.B. 

11'73. Shri Wadlwa: Will the Minis-
ter vf Health be pleased to state: 

(a) the number of Government ser-
vants IlUffering from T.B. in Delhi in 
the year 1963; 

(b) the number of family members 
of Govermnent servants suffering 
from T.B. during the same period; en4 

(c) whether Government art' con-
sidering giving any financial aSl!i5ta~ 
to tha.e persons? 
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Tbe'MlllWer 01 IIeaHb (Dr. Sullblla 
Nayar): (a) and (b). 2509 cases of 
"1'IIberculosis were reported in respect 
Of Central Govenunent servants and 
members of their families covered by 
the Central Government Health 
'Scheme during the year 1963. Sepa-
rate figures for Central Government 
servants and their families are not 
maintained. Most of the Government 
servants and members of their fami-
lies in Delhi are covered by the Cen-
tral Government Health Schf"me. 
Figures in respect of Government aer-
vants and members of their fa:nilies 
not <:OVered by this Scheme are being 
collected and a statement furnishing 
1Ihe requisite information will be laid 
on the Table of the Sabha in due 
course. 

(c) No. Full facilities for investiga-
tions, specialist ronsultation and 
treatment (including hospitalisation) 
are provided at Government cost. 
I 

PaIa1 Central Bank 

1114. _ Sbri Warior: Will the Minis-
ter of FJnance be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 328 on the 10th September, 
1964. and state when the liability of 
the Palai Central Bank in liquida-
tion for the income-tax for the 
period 1959-63 will be finally deter-
mined? 

The MInister of Finanoe (Sbrl T. 
'1'. KrlslmamaeharU: It is expected 
that tho income-tax liability of the 
Pai-ai Central Bank (in liquidation) 
for the period 1959-1963 will be deter-
mined by the Income-tax Officer by 
the end Of the current financial 
,.ear. 

Homoeopathio System or MedielDe 

1175. Dr. B. N. Singh: Will the 
Minister of Health be pleased to 
state: 

(a) whether Government have 
under consideration any proposal 
to bring forth a comprehensive legis-
lation by way of standardising the 
teachin, and practisin, in the 

HomOlClllGlda .,.... of medicine In 
the country on the lines of the exiat-
ing legislation relating to the Allopa-
thic system of medicine; ancl 

(b) if so, when? 

The MJalster of H_HIa (Dr. S ... • 
hila Nayar): (a) No. 

(b) DoeI not ari8e. 

1111. Dr. B. N. SIDP: Will the-
Minister of Health ,be pleased to 
state: 

(.) the conditiona laid down by 
the Board of Homoeopathic System. 
of Medicine. Delhi fOr recognising 
Homoeopathic Educational Institu 
tions in Delhi; 

(b) whether it is a fact that since-
the enactment Of Homoeopathic Act 
in 1956 the Board has not held any 
lingle Examination for registration 
of Homoeopaths; and 

(c) whether the Board has sub-
mitted any Achievement Reports to· 
Government since its inception and 
if so, how many, and what is the 
latest report? 

The M"1J1Ister of Health (Dr. Sus-
ahiIa Nayar): (a) Under Section 31 
of the Delhi Homoeopathic Act, 1956. 
the Board of Homoeopathic System 
of Medicine. Delhi may grant re-
cognition to any institution impart-
ing instructions to students for pre-
paring them for the qualifying exa-
mination if it is satisfied that the 
instructions imparted in such insti-
tutions come -up to the standard N-
quired for such recognition. 

(b) The Act does not prescribe any 
separate examination for registra-
tion of homoeopaths and as such the 
question of holding such examina-
tion does not arise. 

(e) No. The Board however sends 
the minutes of its meetings to the 
Delhi Administration. Accordinr to 



JtS9 Written. An.swerB ASVINA 2, Ieee (SAKA) Written An.swerr 3454 

information available with the Gov-
ernment the Board has registered 
280 homoeopllthic practitioners and 
has prepared a curriculum for the 
Diploma in Homoeopathic Science 
-examination. 

Diploma lD HomoeopaUdo Seieace 

1177. Dr ... N ...... : WW the 
Minister of Health be pleased to 
state: 

(a) whether it is a fact that the 
Delhi Administration permitted the 
Board of Homoeopathic System of 
Medicine, Delhi in August, 1964 to 
hold the final Examination for the 
Diploma in Homoeopathic Science 
(DHS); 

(b) if so, what ,are the basic quali-
fications laid down for appearing in 
the above Examination; 

(c) whether Government are 
aware that there does not exist any 
training facility in Delhi for stu-
dent, for D.H.S. course; and 

(d) if so, whether Government 
have under consideration any pro-
posal to provide such training facili-
ties? 

The MlDister of Health (Dr. S_ 
hUa Nayar): (a) Under Section 29 
·of the Delhi Homoeopathic A~t. 1958 
the Board of Homoeopathic System 
of Medicine, Delhi is fully empow-
ered to conduct examinations. The 
first examination for the Diploma in 
Homoeopathic Science to be conduc-
ted by the Board is scheduled to be 
held in Febr.uary, 1965, fOr private 
candidates in accordance with the 
provisions made in the Regulations. 

(b) All homoeopaths are eligible 
to appear as private candidates in 
the first three consecutive examina-
tions only. 

(e) and (d). At present there is 
no treining facility in Delhi. The 
Government of India has given grants 
amounting to Rs. 1,32,000, as first 
instalment of non~recurring grant, 
tor the establishment of the Nehru 

Homoeopathic College and Hospital 
in the Defence Colony, Delhi. The 
college is expected to start func-
tioning from the middle of next year. 

Baral EleotrUlcaUoD la PlmJab 

1118. Shrl DaJJit Siagb: Will the 
Minister of Irrigatioa aad Power be 
pleased to state: 

(a) the financial assistance sought 
for-by the Punjab Government for 
rural electrification in the State dur-
ing the Thir.i Plan period; and 

(b) the assj,t1nce given so far? 

The MIDlster of lrrlption;i;" 
Power (Dr. K. L. Rao): (a). RI. 
1445'36 1akhs. 

(b) Rs. 417 lakhs. 

Hospital in Kersla 

r Shri A. K. Gopalall: 
I Shrl Imblchlbava: 
I Shl1 Vishwa Nath Pandey: 

1179 J Shrl N. R. 'Laskar: 
'1 Sbri RameshWBr Tantla: 

I Sbri Bishanchander Seth: 
I Sbri B. P. Yadan: 
L Sbri Dhaon: 

Will the Minister of Health be 
pleased to state: 

(a) wbether the Junior ChambelW 
of Commerce of South Carolina and 
Washington are building a hospital 
in Kerala; 

(b) if so, under what agreement it 
is being built; and 

(c) the estimated outlay and the 
foreign exchange involved? 

TIle Mln1ster of Health <Dr. Sa-
hila Nayar): (a) to (c). There is a 
proposal to construct a hospital at 
Kottayam by the Indo-American 
Friendship Medical Trust, with 
assistance from the Junior Chamber 
of Commerce. Seattle, South Caro-
lina, and other charitable bodies. A 
delegation from the United Stata. 
visited Keral. and had diseusslollll. 
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with the State Health Minister and 
Finance Minister. The State Govern-
ment is considering the allocation of 
19 acres of land for this purpose and 
the other expenditure Cor the setting 
up of a loo-bed hospital will be 
borne by the Junior Chamber of 
Commerce. Seattle from funds rais-
ed for the purpose. The estimated 
outlay as reported by the Govern-
ment of Kerala is Rs. 2.5 crores. The 
estimated foreign exchange compon-
ent is not known. No agreement 
has yet been signed between the 
parties. 

Allocation to Social serviees in the 
Five Year PlaDS 

r Shri B. P. Yadava: 
I Shri Onkar Lal Berwa: 

1180. ~ ShrJ Bishanchander Seth: 

I Shrl Rameshwar Tantla: l Shrj Dbaon: 
Shrtmatl Jyotsaa Chanda: 

Will the Minister of P1&1U1lnr be 
pleased to state: 

(a) whether it is a fact that in 
three five year plans, there has ·been 
a decline in the percentage alloca-
tions to social .enrico; 

(b) if so, what was the total per-
centage of decline in each Plan; 

(c) whether Govermnent are con 
sidering to give a priority to the 
social services in the Fourth Plan; 
and ~,,," 

(d) the measures taken by Gov-
ernment to imprOVe the social ser-
vice in the country? 

The Minister of Plannlnr (Smi B. 
R. Bhagat): (a) and (b). Y(>s. a. 
given in the following table: 

Fina,'cial AI/ocalion'f~r th. Public Sector in the Successhc Plans-(R,. crores) 

(I) Social Services . 
(2) Total Plan outlay. 

(I) as percentage 
of (2) 

First Second Third 
Plan Plan Plan 

(re-
vised) 

532 945 1300 
2378 48co 7500 

22'4 19'7 17 

(c) The matter is under consider-
ation. 

(d) The details have been indicat-
ed in the Mid-Term Appraisal of the 
Third Plan and a subsequent paper 
entitled "Steps taken or proposed to 
be taken in pursuance of the re-
commendations of the Mid-term Ap-
praisal of the Third Five Year Plan", 
already laid on the Table of the 
HOU8e. 

~~~~ 

('" ~o ,"0 fii;ft : 
1181. IIIII'~ mf1r.ft flll'Pf : 

Per- Percentag 
centagc increa~c iD 
increase Tt.ird 

Plan 
in over 

Second 
Pl.n 
over 

Firsr 
Plan 

First Second 
Plan Plan 

78 144 
102 21S 

('lit "0.0 ~ : 
11IiI'~~: 

(Ifi) ~ mlf ~ t iIif 
~mif~~~if~
mrt~~~~iIn' 
~~;tT~~~f.R 
;;rf,t iIn' ~r ;m iR f.:rit;m' ~ ifln' 'Jror if 
IIiW ~ iIn' ~ pr ~ m m ,", M 
~;qR 
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(v) 'Pn'lrror~~~ 
it;w~i!t~~AA~~ 

'Slfmlvr~lt>'T~'li":~~ ? 

~ .m (~o ~ ;n~) 
(iii) ;;r), ~; ~ Cft~ ~ i!t 
"<.ifdlq(JS" it; ~~ it; ft;ro; ~ f~m 
~ ;rgcr ~T it Wft1T i!t ~ I ~ 
~it;~iI\'t~~iroit;m 
f~ <fflR. <~, ~ m 
~r it; ~ fml1lf ~ ~ ~T 
it ~~!:J ~ I ~ 

(li') 1fr'{O~ m:lI' ~ ~ 

fqfiIiffiT it; ~ liif it ~ ~ srfmlvr 
'IT ~ ~ I ~ ~ f.qf"'ffi",'j ~ ~ 
'f[~ f~ it; fcnfq- 'Slfmlvr it; ft;ro; 
fvrm-,,!f;; ~ it; ,;.;:o~ fq?vif i!t 
"11,' if"f l'flrl ~ I 

Q1Iarters for Class m Government 
Employees 

1182. Shri Vishram Prasad: Will 
the Minister of Works and Housing 
be pleased to state: 

(a) whether it is a fact that no 
allotment of Government Quarters 
has so f·ar been made to Class m 
Central Government employees ap-
pointed in or after 1954: 

(b) If so, the reasons therefor: and 

(e) when Class m employees ap-
pointed after 1954 are likely to be 
given Government uPOmmodation 
(year-wise) ? 

The Minister 01 Works and Hous-
ing (8hri Mehr Chand Khanna) : 
(a) Generally such is the case. 
Against a demand of about 1.16 lakh 
houses, the total number available 
for allotment is only 39 thousand. 

(b) Due to shortage of accom-
modation. 

(c) Government is taking every 
possible measure to build more 

houses and it will take some years 
to provide them accommodation. 

TrIbal Economy 

r 8hrl Rameshwar Tantia: 
1183.\ Shr~ Bisbanchander 8etJr. 

Shrl B. P. Yadava: 
Shrl Dhaon: 

Will the Minister of PlalUlJng be 
pleased to state: 

(a) whether it is a fact that the 
U 'lion Government propose to ap-
point a team to make a thorough 
stUdy of the tribal economy based 
on intensive field survey: 

(b) if so, when the team is likely 
to start functioning; and 

(c) its scope and functions. 

The Minister of Planning (8m! B. 
R. Bha&"at): (a) Yes. It is intended 
to appOint a team Or teams to study 
the different aspects of tribal ec0-
nomy. 

(b) and (e). The details have yet 
to be worked out in consultation 
with the Department of Social Se-
curity and the concerned State 
Governments. After this has been 
done, it will be possible to finalise 
the scope and functions of sucn 
team(s) and determine the timing 
for their work. 

cottage Hospitals ill Delhi 

1184. 8hri Surenclra Pal Singh: 
Will the Minister of Health be 
pleased to state: 

(a) whether it is a fact that the 
New Delhi Municipal Committee 
has drawn up a plan to open several 
cottage hospitals in the city and has· 
sought the Centre's financial help 
for the implementation of thill 
scheme: and 

(.b) if so, Government's reaction to 
this proposal? 

The Minister 01 Health (Dr. Sushila-
Nay_r): (a) and (b). The New 
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Delhi Municipal Committee have 
proposed a scheme for the establish-
ment of some polvclinics and Health 
Centres in the vanous areas in their 
jurisdiction fOr inclusion in the 
Fourth Five Year Plan. The matter 
is still under consideration of the 
Delhi Administration. 

Delhi Development AuthorltJ 

{ 
Shri Yashpal Sing!!: 

1185. Shri Indrajit Gupta: 
Shri Kapur Singh: 

Will the Minister of Health be 
pleased to state: 

(a). whether it is a fact that the 
work of development of land is 
being entrusted by the Delhi Deve-

,lopment Authority to the C.P.W.D.; 

(b) if so, the main reasons for not 
. creaitng a separate organisation a~ 

contemplated in Section 6 of the 
Delhi Development Actj and 

(c) whpther Government contem-
plate tak;ng an early decision in the 
matter? 

The MinIster of Health (Dr: Sashlla 
NaJar): (a). Yes. 

(b) Section 6 of the Delhi Deve-
lopment Act, 1957, does not specifi-
cally provide for the creation of a 
separate engineering 'organisation in 
the Delhi Development Authority. It 

. empowers the Authority to carry out 
the building, engineering, mining 
and other operations, and to execute 
works in connection with water-
supply. electricity, sewage disposal 
. and other services. There is no 
·embargo on the Authority entering 
into an arrangement with an or-
ganisation like the Central Public 
Works Department to execute its en-
Bineering works on payment of de-
partmental charges. 

(c) Government are of the view 
that the setting up of an indepen-
dent engineering organisation under 
the Delhi Development Act is neither 
possible at this stage in view of the 

difficulties involved in getting sui\-
able stat!, equipment and stores nor 
necessary. It may be more expea-
sive than the present arrangement. 

Dam 011 the CauverJ River 

r Shrl Vishwa Nath PaD4eJ: 
11111 J Sb.rImatl Savltrl Nl&'am: . 1 Shri Yampa! Singb: 

l Sbrj OniuU Lal Berwa: 

Wi:ll the Minister of IrrigatiOR .... 
Power be pleased to state: 

(a) whether it is a fact that a pro-
posal to construct a dam across the 
Cauvery river either at Hogenekkal 
Falls or at some other site to be 
chosen for exploitation of power is 
under considerntion of the Govern-
ment; and 

(b) if so. the details thereof? 

The Minister of ImgatioR ... 
Power (Dr. K. L. Rao): (a) Yes. The 
Governments of Madras and Mysore 
have suggested different proposals 
for .power development in the 
Cauvery Valley, but no final decision 
has been taken. 

(b) The question of implementa-
tion of any of these schemes can 
only be considered after the investi-
gations, which are under way, are 
completed and reoalisti(: estimates of 
cost prepared . 

Dirfdors of Compaaiee 

11ft J Shri YaslqJal Singh: 
''\. S .. r, In .... ,,jit Gupta: 

Will the Minister of FiDIIIule 1te 
pleased to state: 

(a) Whether there are a number 
of companies which do not provide 
for appointments of not less thaa 
two-thirds of the total number of 
directors according to principle of 
proportional representation; 

(b) if so, what was their number 
during the last year; aDd 
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(C), the .tepe bein, envisa,ed to 
aflop this malpractices? 

The Minister'" FiDaDce (Sbrl T. 
T. Krishumachari), (a) to (c). In 
terms of Section 265 of the Com· 
panies Act, a company may, if it so 
desires, provide in its articles for the 
appointment of not less than two-
bilirds of the total number of direc-
tors accor!iing to the .principle of 
proportional representation whether 
by the single transferable vote or by 
a system of cumulative voting or 
othewise. The section is permis-
sive and oa company mayor may not 
adopt this system. 

Information regarding bile number 
of companies that have provided in 
their Articles for the appointment 
of directors by this system is nol 
available. No steps are under con-
sideration to ensure that companies 
adopt this principle. 

Uilisation of West Flowlnc Rivers 

1188. Shri R. G. Dubey: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) . v.'lbether in the course of meet-
ing of the Southern Zonal Council 
at Trivandrum a Committee was set 
up consisting of all the Chief Min-
isters of the Southern States to go 
into the question of utilisation of 
west ftowing rivers in the zone; and 

(b) if so, bhe reasons that led to 
the setting up of this Committee? 

The Mbaister of IrrigatiOil and 
Power (Dr. K. L. Rao): (a) A .com-
mittee has been set up consisting of 
the Union Minister for l' & P and 
the Chief Ministers of Kerala, My-
sore Bnd Madras, 

(b) 'It was considered thoat it would 
be advisable to settle such inter-
State. matters by mutual discussions 
utilising the gOOd offices of the 
Central Minister. for arriving at 
some agreed 'I,C/.~J:I,tion .. , 
1210 (Ai) LSD-3. 

Eclueatioaal AUoWallee '. 
ClIIIdrell 

1189. Shri S. M. Banerjee: Will the 
Minister of F'iDaace be pleased t() 
state: 

(a) whether it is a fact that recent 
orders regarding educational allow-
ance for children of Central Govern-
ment employees, cover only students 
in Middle and Higher Secondary 
Schools; 

(b) whether it has been brought to 
the notice of Government that there 
is no Higher Secondoary course in 
U,p,; and 

(c) if so, how these orders are likely 
to be implemented there? 

The Minister of Finance (Shri T. T. 
Krishnamachari) : (a) and (b), Yes, 
Sir, 

(c) Reimbursement of tuition fees 
would be alI()wed in respect of child-
ren receiving education U'P to the 
High School level (X Class) in U.P. 

Bhakra Dam Irrigation Potential 

1190, Shri D. C. Sharma: Will the 
Minister of Irrigation aDd Power be 
pleased to state: 

(a) whether irrigation potential 
was fully created in 1963-64 as envi-
saged in the plan of Bhakra Dam; and 

(b) if not, the reasons therefor? 

The Minister of IrrIgation alld 
Power (Dr. K. L. Rao): (a) and (b). 
The filling of the reservoir upstream of 
Bhakra Dam for the first time has to 
be done gradually. It was filled to· 
elevation 1640 as against 1645 expect-
ed during 1963, and to elevation 1660 
during the current year, 

Shortage of Doctors in Delhi 

1191. Sbri p. C. Borooah: Will the 
Minister of Health be pleased t() slate: 

(a) whether it is a fact that there 
is a great sh()rtage ()t doctors in Gov-
ernment hospitals in tb.e Capital; 



(b) if so. the average nwnber of 
out-patient attended 'by each doctor 
per day and the number of b.,ds under 
the charge ot each sJ)eCialist; and 

(c) the steps being taken to improve 
the position? 

The Minister of Health (Dr. Sushila 
Nayar): (a) There is some shortage 
of doctors in the Government hospi~ 
tals in the Capital. 

(b) The average number of out-
patients attended by each doctor per 
day is between 30 and 40 while the 
number of beds under each specialist 
is about 50. 

(c) The staff position is always un-
der review and additional staff is be~ 
ing sanctioned from time to time. 

Dalmia-Jain CQlIlpanies 

r Shri p. C. Borooa.h: 
1192. ~ Sblri IDdrajit Gupta: 

l Shri Yashpal Singh: 

Will the Minister ot Finance be 
pleased to state: 

(a) whether it is a fact that the 
Inspector appointed by Government to 
look into the affairs of the five Sahu-
Jain Companies, lms resigned; and 

(b) if so, the reasons therefor? 

The Minister 01 FinaDce (Shel T. T. 
J[rI"'''''''ari): (a) and (ob). In 
view of the lack ot co-operation on the 
part of the companies concerned with 
the Inspector, the Inspector, Shri S. 
Prakash Chopra had been complain-
ing that the work of investigation -s taking a much longer time than 
he hid antieipated, to the detriment of 
his procelfSional work. He therefore 
expressed a desire to be relieved of 
this work. It was decided to relieve 
him in respect of the three compa-
nies, viz. Ashoka Marketing Ltd .• 
Sabu-Jain Ltd. and New Central 
Jute Mills Co. Ltd.. with effect from 
lat luly, 1964. Shri Chopra, however, 
continues to be Inspector in respect 
of the other two companies. viz. :Ben-
nett Coleman • Co. Ltd, and Rohtas 

Industries Limited. The question of hi. 
being relieved in respect of these two 
companies is also under conaideration. .. -

Departmental Inspectors have since 
been appointed in respect of the three 
companies where ~i Chopra has 
already been relieved. 

Loan taken by IIDdnstrlallsts lrom 
InterDatioDaI Baalul 

1193. MaharaJkumar Vijaya Aaanda: 
Will the Minister of FlDance be pleas-
ed to state: 

(a) the amount of loan drawn ~y 
the private industrialists of India from 
the various International Banks dur-
ing the periOd from July, 1963 to 
June. 1964 for development pur·poses; 
and 

(b) whether the negotiations for 
such loans by private individuals and 
companies are processed through 
Government or whether Government 
are informed only after the finalisa-
tion of such deals? 

~ MiJlister 01 Finance (Shri T. T. 
Krishllamaehari): (a) Against loan~ 
already sanctioned, private Indian in-
dustry drew, in the periOd July 1. 
1963 to June 30, 1964. a sum of 
Rs. 11.31 crores from the World Bank 
(ineiusive of loans made through the 
intermediacy ot the Industrial Credit 
and Investment Corporation of India), 
and a sum of Rs. 43 lakhs from the 
International Finance Corporation. 
There were no new loans to private 
industry from the World Bank during 
this period; there were no disburse-
ments from new loans (Rs. 2.72 crores) 
sanctioned by the !FC to Indien indUB-
try during thil period. 

(b) Prior approval of the Govern-
ment of India is necessary in both 
cases before the loans can be finalized; 
after IUlCh approval, negotiations with 
the IFC are conducted by the private 
lndustrialists; in the case of loans 
from tile World Bank,however, Gov-
ernment ot India is a guarantor and 
hence participates in the negotlatlons 
culminatlDg in the lOeM. 
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Clotb PrintiDc UDif8 in Allnttlar 

1194. Sui Hem Raj: Will \.he 
Minister of Fiance be pleased to 
state: 

(a) whether it is a fact that nearly 
one hundred cloth printing units 
closed down in Amritsar in June last; 
and 

(b) if so, the reasons therefor? 

The MiDUter of FiIIllnce (Sui T. T. 
Krishnamachari: (a) Yes, Sir. 
About 30 units undertaking processing 
of rayon or artificial silk fabrics at 
Amritsar with the aid of steam re-
mained closed for some time during 
the months of June and July, 1964. 

(b) The above units were reported 
to have been evading payment of ap-
propriate Central Excise duty leviable 
on rayon or artificial silk fabrics pro-
cellged by them with the aid of steam. 
It, therefore, become necessary to 
carry out searches of their premises. 
Protest against the threatened levy of 
Central Excise duty appears to have 
been the main reaSOn for the above 
units to close down. However, cer-
tainrelaxations having since been 
Jiven by the Central Board of Excise 
and Customs, and implemented by the 
local Central Excise authorities, the 
problem is understood to have largely 
been resolved. 

Power Hoase at Sissu and Shansha 
Halas 

1195. Slui Rem Raj: Will the 
Minister of Irripfjon and Power be 
pleased to state: 

(a) whether the Punjab Govern-
ment have asked for clearance for the 
construction of power houses at 
Shansha and Sissu Nalas in the Lahau! 
and Spiti District of Punjab; 

(b) whether this matter has been 
referred to the Pakistan Commissioner 
for Indus Waters; 

(c) if so, the reasons therefor; and 

(d) when the permission will be 
IJ'&Ilted for their cOlltltruction? 

The MiDllt.erof Jntpu.. ani 
Power (Dr. 1[. L. Bao): (a) Yes. 

(b) to (d). For generation of 
Hydro-electric power on the Western 
rivers, the Indus Waters Treaty re-
quires certain information to be com-
municated to Pakis18n at least 2 
months in advance of the beginninJ 
of construction of the river works 
connected with a small plant. The 
required data relating to Shansha 
Hydro-electric plant was supplied to 
the Pakistan Commissioner for Indus 
Waters on 23rd December, 1963 and 
for Sissu Hydro-electric plant on \nh 
July, 1964. The Government of Pun-
jab is going ahead with the construc-
tion of Shansha Plant and intend tak-
ing up work on Sissu Plant next year. 

Western I[osi Canal 

1196 J Shri Shree NaraYaD Das: 
. \. Sbri ¥ogendra Jha: 

Will the Minister of Irrigation and 
Power be pleased to refer to the re-
ply given to Unstarred Question No. 
405 on the 20th February, 19M regard-
ing Western Kosi Canal and state: 

(a) whether the alignment of the 
Western Kosi canal has now been fina-
lised; 

(b) if so, the final shape of it that 
has now emerged; and 

(c) whether the construction work 
has now started? 

The MiIli!ar 0( JrriptiOil .... 
P-er (Dr. 1[. L. Rao): (a) The 
alignment of the Western Kosi Canal 
has not yet 'been finalised. 

(b) and (e). Do not arise. 

Heart AUacks 

llln. Sbri C. K.. BbaUacharYJ'a: 
Will the Minister 01 ReaWI be pleased 
to state: 

(a) whether Government's atten-
tion has been drawn to an article in 
*he medical journal "Lancet" by Prof. 
John Yudkin. an authorit;, on DUtri-
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tion, statinc that a primaJ7 cause of 
heart attacks is hJ&h consumption of 
sugar; and 

(b) whether investigations are be-
ing carried out in India to test the 
correctness ot the above eonciusion? 

The Minis&er or Health (Dr. Sushila 
Nayar): (a) Prof. John Yudkin has 
stated that national levels of consump-
tion of fat and of sugar are closely 
!imilar. Statistics relating fat intake 
to ischemic heart-disease or diabetes 
mellitus in different populations may 
therefore express only as indirect 
relationship, and the casual relation-
ship may be with sugar. 

(b) Yes. 

Capital Issues underwrittell 

1198 f Shri Solanki: 
. L Shri Narasimha Reddy: 

Will the Minister of Fiaanf'e be 
pleased to state: 

(a) the annual capital issues un-
derwritten during the first halt of 
1964; ana 

(b) the amount underwritten in 
the corresponding period last year? 

The Miaister of FinallCe (Shri T. T. 
Kri&hDamacharl): (a) l\n amount ot 
Rs. 20.20 crores was underwritten out 
of total capital of Rs. 44.69 crores 
issued thrOUgh prospectus. 

(b) An amount of Rs. 6:52 crores 
was underwritten out of the capital 
of Rs. 16.37 crores issued through 
pr03pectus. 

A,.urvedic and other Indigenous Drugs 

r Shri P. K. Cbakraverti: 1 Shri P. c. Borooah: 
1199. Shri Vishwa Nath Pandey: 

Shri K. Barua: 

Will the Minister of Health be 
pleased to state: 

' .. (a) whether any scheme has been 
drawn up to carry on research work -

in Ayurvedic and other indigenous 
drugs on scientific line&; 

(b) whether special indigenoua 
drugs have been selected for investi-
gation; 

(c) whether separate zones will be 
formed to carry out research with 
full complements, dealing with phar-
macology, clinical screening and ~he

mical analysis; and 

(d) the amount sanctioned for this 
research work for the remammg 
period of Third Five Year Plan·! 

The Millister of Health (Dr. Susbila 
Nayar): (a) Yes. The Central Coun-
cil of Ayurvedic Research, in colla-
boration with lhe Indian Council of 
Medical Research, drew up a scheme 
to carry out research in indigenous 
drugs-pharmacognosieal, clinical, 
chemical and pharmacological. The 
scheme envisages the setting up of 
len circuits, each circuit comprising 
units for pharmacognosy. clinical 
screening, chemistry and pharmaco-
logy. Botany and Pharmacognosy de-
partments of different Universities, 
chemistry departments of some of the-
Universities and pharmacology de-
partments of some of the medical col-
leges have been selected for carrying 
out investigations on indigenous 
~rugs. 

(b) Yes. About 218 medicinal 
plants described in Ayurveda and/or 
employed by Vaidyas in their prac-
tice have been selected. 58 drugs out 
Of this list have been selected for inte-
grated research on a priority basis. 

(c) and (d). Yes. For the current 
financial year Rs. 1.50 lakhs and dut"'" 
ing the subsequent years, the SCheme 
is estimated to cost about Rs. 12 lakhs 
per annum. 

~~q;1i'R ~ 

1200 • .n ~ '"" ~ 
IfIn ~ lI'rft l:fi\' ~ lfi't ~ if;-Ij 
f1I;: 
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Development 01 state Capitals 

lZ01. Sbri A. S. S..,.I: Will the 
Minister of Plalllling be pleased to 
state: 

(a) the amounts sanctioned so far 
to the States of Madhya Pradesh, 
Orissa and Punjab fOI; the develop-
ment of their Capitals; 

(b) what was the initial demand or 
Madhya Pradesh; and 

(c) the steps taken to provide the 
required funds early to the Madhya 
Pradesh State? 

TIle Minister of Plamaina (Sml B. B. 
Bbapt): (a) Infonnation is beiDI 
collected 'from the concerned State 
Govenunents. 

(b) The approved cost ot the pro-
ject is Rs. 1325 lahb. 

(c) Allocation for the Projeet is 
made each year in the annual plan. 

Electrici~ GeneraUoa from 
Chitrakut Fall 

120Z. Shri A. S. SaigaJ.: Will the 
Minister of Irrigation IUId Power be 
pleased to state: 

(a) whether it is a fact that Chitra-
kut Fall of Indravati River of Bastar 
in Madhya Pradesh has been included 
in the Fourth Five Year Plan for 
generating electricity and installing n 
thermal power station; and 

(b) if so, when the work will be 
taken in hand? 

The Minister 01 Irrigation an. 
Power (Dr. K. L. Bao): (a) The 
Madhya Pradesh Government propose 
to consider the inclusion of this 
Scheme in their Fourth Five Year 
Plan, which is yet to be finalised. 

(b) Investigations are in progl·ess. 
The scheme can be taken up for exe-
cution only after the investlgationa 
are cOmpleted, the economic feasibi-
lity established and the Scheme sanc-
tioned for implementation. It is, 
therefore, too early to indicate when 
the work would be taken in hand. 

~rm~~p~ 

1203. ~. ~ : IflfT fir.nf 
"'" ~ ~ lfi!: ~ '1ft 1[o'n rn 
f<r. ; 

(ifi) W ~ ~ i. f.t; f~rt 
Jf<m11f it ~ ~ lI'~ ~ 
,~ m~~~~~it 
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Jay EDCineering Works Limited. 
Calcutta 

J Shri Indrajit Gupta: 
1204. L Sbri Yashpal Singh: 

Will the Minister of Finance be 
pleased to state the progress made 
wi th the investigations into the alle-
gations against Messrs. Jay Engineer-
ing Works Ltd., Calcutta for violation 
of Foreign Exchange Regulations? 

The MiniSter of Finance (Sbri T. T. 
Krishnamacba:il: In respect of cer-
tain matters, investigations have been 
completed and the cases are under 
adjudiootion. Further investigations 
are also in progress. 

of India have so far sanctioned a loaa 
of Rs. 150.00 lakhs to the Gonm-
ment of Rajasthan towards relief 
expenditure incurred on account of 
scarcity conditions during the year 
1963-64 and in the year 1964-65 upto 
the end of July, 1964. 

Seizlll'e of golel and jewellery 
in Calcutta 

1206. Shri Visbwa Natb Pandey: 
Will the Minister of Finance be pleased 
to state: 

(a) whether it is a fact that lold 
bars and jewellery worth about Rs. 1 
lakh were recovered by the Calcutta 
Customs on or about the 12th June, 
1964 from a number of shops and 
residential houses on Upper Chitpur 
Road in North Calcutta; and 

(b) if so. the details thereof and 
the action taken by Government in 
the matter. 

The Minister of Finance (Sbri T. T. 
Krishnamacbari): (a) and (b). On 
the 12th June. 1964, the Calcutta 
Customs authorities searched the pre-
mises of a shop on Upper Chitpur 
Road, Cakutta. and the residence of 
its owner in Abinash Kabiraj Lanc. 
Calcutta, and seized gold bars and 
jewellery valued about Rs. 52,000 (at 
the international price) and Indian 
currency of the value of Rs. 35,760. 
Two arrests have been made in this 
connection and the persons are being 
prosecuted. Departmental proceed-
ings in the case are also in progress. 

Welfare of S.C. & S.T. 
Anistance to Rajasthan 120'7. Shri Vishwa Nath Pandey: WilT 

the Minister of Planning be pleased 
1"05. r Shri Karni Singhji: to state: .. L Shri Rama Chandra Mallick: 

Will the Minister of Finance be 
pleased to state the amount of money 
which was given to the Government 
of Rajasthan by way of loan and by 
way of subsidy to tide over the recent 
famine conditions in the State? 

The Minister of Financf! (Shri T. T. 
Kl'llIhnamachari): Tbe GoYf'rllment 

(a) whether it is a fact that late 
Prime Minister Shri Nehru had 
addressed a letter to Chief Ministers 
of States asking them to take personal 
interest in the economic and social 
betterment of Scheduled Castes and 
Scheduled Tribes; and 

(b) if so, the reaction of Chief 
Ministers of the States to that letter!' 
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The MInIster of PIaJmIar (Sbri II. a. Study err To ension by U.S.S. 
llllapt): (a) Yes, Sir. BEPeN 

(b) Favourable replies have been 
received from 14 States and in all 
cases State Governments have given 
promise to examine the recommenda-
tions for sui table action. 

'A statement giving extracts from 
the replies received from the State 
Governments is laid on the Table of 
the House. [Placed ill Library. See 
No. LT-3232/64]. 

Rajendra AY1lrvedie aDd UDam 
Umverslt,. 

1208. Shri Vishwa Nath Pandey: 
Will the Minister of Health be pleased 
to state: 

(a) whether it is a fact that Gov-
ernment propose to establish Rejendra 
Ayurvedic and Unani University in 
the State of Bihar; 

(b) if so. when and at what place; 
and 

(C) the total amount of its cost! 

The Minister of Health (Dr. SushUa 
Nayar): (a) No. 

(b) and (c). Do not arise. 

Anti-FlOOd measures in Punjab 

tZ09. Shri Vishwa ~ath Pandey: 
Will the Minister of Irrigation aD. 
Power be pleased to state: 

(a) whether the Punjab Govern-
ment have approached the Central 
Government for additional aid for the 
purpose of anti-flood measure in the 
State for 1964-65; and 

(b) if so, the action taken thereon? 

TIle· Minister of Irrigation and 
POWer (Dr. K. L. Rao): (a) Yes. 

(b) The matter is under examina-
tion. 

r Shri Bade: 
tZU. ~ Shri Vishwa Nath Palllley: 

L Shri Yampa) SIn~h: 

Will tbe Minister of Finance be 
pleased to refer to the reply given 
to Unstarred Question No. 2727 on 
the 30tb April, 1964 and state: 

(a) whether the report of the U.S. 
Tax Experts has since been received; 
and 

(b) if so, the main points highlight. 
ed by the U.S. Experts team? 

The Minister of FiDaaee (Shrl T. T. 
Krishnamacbari): (a) Yes, Sir. 

(b) The main recommendations of 
the U.S. Experts Team are:-

(i) Separation of responsibility for 
collection from assessment 
work. 

(ii) Balanced assessment pro-
gramme based on selective 
scru tiny of returns. 

(iii) Re-organization for tackling 
tax evasion. 

(iv) Simplification of tax computa-
tions. 

(v) Re-organisation and improve-
ments in management techni-
ques. 

Seizure of Contraband Gold 

(Shri B. N. It1lreel: 
1211. ~ Shrl Vishwa Nath Pandey: 

L Shrl Daljlt Singh: 

Will1i the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that the 
Bombay Customs seized 3,570 tolas of 
contraband gold valued at Rs. 5 lakhs 
from a Coastal liner SS. "Sabarmati" 
which reached Bombay on the 22nd 
July, 1964; and 

(b) if so. the details thereof and 
the action taken by Government ;;'n 
the matter? 
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The MJDIster of FlDaDee (Sui T. T. 
Krishnpmlchari): (a) and (b). 3,570 
tolas (.1,637 grams) of unclaimed 
contraband gold worth approxima-
tely Rs. 223,091 at the inter national 
price (Rs. 5 lakhs approximately at 
the local market price) was seized 
by the Customs authorities at Bombay 
from SS. "Sabarmati" on the 22nd 
.July, 196.. The gold was found lying 
on the top of the blower trunking in 
the first class passengers' Gents' lava-
tory Departmental proceedings for the 
confiscation of the gold, as also against 
the Master and Owners of the ship, 
are being initiated. 

Corrugated IrOn Sheets 

1212. Shri Daljit Singh: Will the 
Minister of Works and Housing be 
pleased to refer to the reply given 
to Unstarred Question No. 2009 on the 
9th April, 1964 and state the steps 
since taken to provide corrugated iron 
sheets for roofing houses in the back-
ward areas of Punjab? 

The Minister 01 Works and BODsing 
(Shri Mehr Chand Khanna): There 
is still an acute shortage of galvanis-
ed corrugated sheets in the country. 
Supplies against outstanding indents 
are, however, being made to the 
extent possible. The monthly quota 
of despatches against the indents of 
Punjab for the current quarter (July-
September, 196.) is 1M tonnes. 

TraIISDIislon aDd Aistrlbatlcm 
01 Power 

1113 f Shrl Ramachandra Ulaka: 
. '\. Shrl Dhulellhwar Meeua: 

Will the Minister of Irrlptlon ant 
Power be pleased to refer to the 
reply given to Starred Question No. 
969 on the 9th April, 1964 and state: 

(a) whether the copies of the Code 
for safe operation and maintenance 
of transmission and distribution sys-
tems of power have ben forwarded 
Ito the State Governments; and 

(b) if so, the reaction Clf State Gov-
ernments thereto? 

The Minister of IrriraU- a.t 
Power (Dr. K. L. Rao): (a) Mo. 
Copies of the Code are still under 
print. 

(b) Does not arise. 

Electricity lor Food PNilacU .. 

(Shri Ramachandra Ulaka: 1 Shri Dhuleshwar Meeaa: 
Shri P. C. Borooah: 

121.. Shrl M. L. ladha",: 
Shri Balkrishna Singh: 

L Shrl Bishwanatb Roy: 

Will the Minister of PlaBniag be 
pleased to refer to the reply given 
to Starred Question No. 974 on the 
9th April, 1964 and state: 

(a) whether the question Fegarding 
the extent to which Central aid for 
electricity for more food production 
is to be stepped up has since been 
considered by Government; and 

(b) if so, the result thereof? 

The Minister of Planning (Shrl B. R. 
Bhagat): (a) and (b) . The question 
is still under consideration of the 
Government. 

wifiIdf" fimw ~ IR ~ 

rtfr " : 11 15. '\. tfr ~ "" : 
Ip.I1 ~ 'Iitt ~ ~ ~ iffiR 

IIft'tm~A;: 
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Central Excise Department, Orissa 

1216. Shri Rama Chandra Mallick: 
Will the Minister of Finance be 
pleased to state the number of quar-
ters constructed so far for the emplo-
yees of the Central Excise Department 
in Orissa? 

The MiIIlster of Finance (Shri T. T. 
Krlshnamacharl): No residential 
quarters have yet been constructed. 

Ford Foundation Grants 

f Sui P. C. Borooah: 
Shrl Vlshwa Nath Pandey: 1117'1 Shrl Ram Harkh Yadav: 
Shrl Murll Manohar: 

Will the Minister of Health be 
pleased to state: 

(a) whether the Ford Foundation 
has recently announced three new 
grants, totalling $818,000 to assist 
India's family Planning. projects; and. 

(b) if so, what are the specific pro-
jects to be financed therewith? 

The Minister of Health (Dr. SushUa 
Nayar): (a) Yes. 

(b) The grants announced are for 
the following purposes: 

(i) Institute of Rural Health and 
Family Planning, Gandhi-
gram, District Madurai, 
Madras, for training, research 
and Evaluation actiVities to 

promote integration of seve-
ral family planning and 
Health Programmes alreadY 
existing at the Institute .•• 
$465,000. 

(ll) Institute 01 Obstetrics and 
Gynaecology, Government 
Hospital for Women and 
Children, Egmore, Madras, 
for expanding its programme 
of clinical research on con-
traception and reproductioll 
including research on immu-
nelogical aspects of reproduc-
tion . . .$182,000. 

(iii) American Public Health 
Association for providing 
supporting services for the 
Indian Family Planning 
Programme over the next two 
years. These services include 
recruitment of specialists for 
assistance to the programme, 
designing and conducting of 
training programmes in the 
United States for Indian spe-
cialists and procuring and ship-
ping of supplies purchased in 
the United States .. $171,000 

Total: $818,000 

RehaltUltatlou on Rajasthan Canal 
Area 

1Z18. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power -be pleas-
ed to state: 

(a) the various categories of per-
sons from Rajasthan, Punjab and 
Himachal Pradesh who are to be 
rehabilitated on the Rajasthan Canal 
area and the number to be rehabi-
litated from each State; 

(b) the priorities that have been 
fixed either by the Rajasthan Gov-
ernment or by the Beas Control Board 
fo!' their rehabilitation; and 

(C) from which year the rehabili-
tation will commence and by which 
year it will be completed? 

The Minister of Irrl,atlon &ad 
Power (Dr. K. L. Rao): (a) The fol-
.owing categories of persons will be 
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rehabilitated in the Rajasthan Canal 
Project area: 

(i) Disabled ex-servicemen and 
dependents of deceased def-
ence personnel. 

(ii) Ex-servicemen. 
(iii) Ex-Jagirdars under the Prime 

Minister's Award and other 
old commitments. 

(iv) Persons displaced on account 
of construction of the Pro-
jects having a bearing on 
Rajasthan Canal Project like 
Rajasthan Canal, Rajasthan 
Feeder, Pong Dam, Beas-
Sutlej Link, Harike Pro-
ject etc. 

(v) Other landless persons. 

The number of persons to be reha-
bilitated has not yet been estimated. 

(b) The question of fixing priorit-
ies is under examination by the Gov-
ernments of India, Rajasthan and 
Punjab. 

(e) The rehabilitation will be done 
as fast as possible after the coloni-
.ation poiicy for Rajasthan Canal is 
finalised. 

Report on Audit of Orissa G'>vern-
meat's Aocou.nts 

1219. Shri Surendranath Dwivedy: 
win the Minister of Finance be pleas-
ed to state: 

(a) whether Government have re-
ceived information about the submis-
sion of a report of special audit of 
Auditor-General of India regarding 
Orissa Government's deal with ('ert3in 
privat,e firms; and 

(b) if so, whether tlhis report has 
been examined? 

The Minister 01 Fillance (Shri T. T. 
Krlsbnamacbarj): (a) Government 
understand from the Comptroller ,'II: 
Auditor General that inspection re-
ports on the transactions relating to 
certain purt·hases by the Government. 
of Orissa have been sent to thtl State 
Government. 

(b) Governmmt have nl) informa. ..... 

lao. Shri Barl Villmll Kamath: Will 
the Minister of FiDaDce be pleased to 
refer to the statement made in reS-
ponse to the Call Attention Notice re-
garding Premium Prize Bonds Scheme 
1964 on the 5th June, 1964 and state: 

(a) whether any modifications have 
been made or are proposed fIr contem-
plated with regard to tlhe workinl; of 
the scheme; and 

(b) if so, the details thereof? 

The Minister of FiDaDce (Sbrl T. T. 
Krisbnamachari): (a) No modillcation 
in respect of the workin~ of the 
Premium Prize Bonds Schem!! 1964 
is contemplated. No deocision on 1he 
continuance of the scheme beyond 31st 
December 1964 has yet been taken. 

(b) does not arise. 

Cost of Power Generation. 

1221. Shri RaghllD3.1h Singh: Will 
the Minister of Irrilration and Power 
be pleased to state the comparative 
<"Ost of generation of power per MW 
from thermal stations, hydro-electric 
stations and atomic reactor? 

The Minister of Irrlgation and Power 
(Dr. K. L. Rao): Perhaps, the informa-
tion sought is about comparative cost 
of generation of power per kWh. If so, 
the average cost of generation from 
hydro, thermal, and nuclear stations at 
the power house bus-hal'S at present 
is as under:-

Hydro: 
Thennal: 

Nuclear: 

;a. paise par kWh. 
3'3 paise per kWh 

(at pithead station) 

3'8 paise: per kWh 
(for Tarapore Station) 

(Estimated) 

Desigas of Thermal Station 

1222. Shrl Ragh1lnatb Singb: Will 
the Minister of irrigation and Power 
be pleased to state: 

(a) the amounts spent durillg the 
ThiJ:d Five Year Plan on obtaining 
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cI4!aiID8 for thennal stationa tram the 
fweign countries; 

(b) whether there is any proposal 
to set up a designs organisation In 
India; and 

(c) number and capac:ity of thermal 
alations planned in the last two years 
of Third Plan and in the Fourth Plan? 

The Minister of Irrigatiol1 and 
Power (Dr. K. L. Rao): (ll) Consulting 
Engineers are appointed by the various 
State Electricity BoardslProject 
Authorities. The scope of their ser-
vices varies from Project to Project, 
though generally it includes prepara-
tion of designs and drawings. It is 
estimated that payments to the Con-
sulting Engineers for thermal power 
stations during the Third Plan would 
be about Rs. 612'31 lakhs, but the 
exact break-up Of the amount paid for 
designs work only is not available. 

(b) A Designs Organisation is 
already functioning in the Central 
Water and Power Commission and iT. 
has taken up designs worle connected 
with some power stations. 

{.c) The thermal sch~mes planned 
during the last two years of the Third 
Plan are only those which are actual-
ly Fourth Plan schemes, and for which 
advance action has been authorised. 
A list of schemes, approved for 'ad-
vance' action is laid on the table of 
the House. [Placed in Library. See 
No. LT-3233/64l. As regards other 
thermal power stations to he taken 
up in the Fourth Plan, no final deci-
sion !has been taken so far. 

Coal for Power Generation 

lZ2S. J Shri Rameshwar Talttl.: 
l Shri M. L. Dwlvedl: 

Will the Minister of Irril:-ation and 
Power be pleased to state: 

(a) whether Government bave as-
sessed the requirement ,:,f .:oal for 
generation of power during the Fourth 
Plan; and 

(b) what is the hreak-up, grade-wis. 
and field-wise? 

The Minister 01 InipUon ... 
Power (Dr. It. L. Rao): (a) Accord-
ing to tentative estimates, the annual 
requirement of coal for Thermal Power 
Stations would rise from about 15 
million tonnes at the end of the Third 
Plan to about 33'8 million tonne. 
by the end of the Fourth Plan. 

(b) The break-up, grade-wise and 
field-wise, has not yet been finalised. 

Teesta Barrage Project 

1224. Shri Swen: Will the Minister" 
of Irrigation and Power be pleased tp 
state: 

(a) whether it is a fact that tJhe 
inclusion of the Teesta Barrage Pro-
ject in the Fourth Plan is heing active-
ly considered; . 

(b) whether preliminary studies of 
the Project have been completed; and 

(C) what" will be the financial im-
plications of the Project? 

The Minister of lnigation -
Power (Dr. It. L. Rao): (a) Yes. 

(b) Yes. 

(e) The financial implicatiOns have 
not yet been fully assessed. 

World BalIk aDd Fourth Piall 

(Shri H. N. Mukerjee: 
WS. ~ Shri M. Rampure: 

lShrl Koya: 

Will the Minister of FilWlCe b«t 
ploosed to state: 

(a) the nature of the talks currently 
being held between his Ministry and 
the Planning Commission on the one 
hand and the President of the World 
Bank on tlhe other; and 

(b) whether the World Bank is 
expected to contribute to the "basic 
thinking" reportedly going on in re-
gard to the Fourth Plan? 

The MiDister or Finance (ShTi T. T. 
~), (a) The World Bank 
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plays a dual role as a major lender for 
India's economic development and as 
the convenor and Secretariat of the 
Consortium countries tJhat wntribut(' 
towards aid for India. In consequence 
"the World Bank keeps in continuous 
contact with various agencies and 
depart.ments of the Government of 
India including the Planning Commis-

.sion and the Finance Ministry. No 
specific talks are, however, beini! C'Ur-
rently or specifically held between 
the President of the World B2~k and 

·the Government of India. 

(b) No, Sir. 

Seizure of Diamonds and Wat"hes 

lZZ'7. Shri Jashvant MehL'\: Will tho; 
Minister of Finance be ph.'ased to 
stat.e the value and the number of 
diamonds and wrist watches seized by 
the Customs since 1st June, 1964? 

The Minister of Finance (Shri T. T. 
Krishnamachari): Diamonds valued at 
about Rs. 2,31,000 and 18,073 wrist 
watches valued at approximately 
Rs. 13 1akhs, were seized by the Cus-
·toms and Central Excise authorities 
-during tJhe period from the 1st. June. 
1964 to the 31st August, 1964. 

'Selzure of Mint In Moraclabad Dbtrirl 

lZ211. Shri E. MaI1hU8lldan Rao: Will 
the Minister of FiDanoe be pleased 
'to state: 

(a) whether it is a fact that a minia-
ture mint. for making counterfeit coins 
'was seized in August, 1964, ill a viJ1age 
in Moradabad District; 

(b) if so, the details thereof; and 

(-c) the action taken in the mat-
-ter? 

The MInister of Finance (Shri T. T. 
KrlshDamacharl): (a) Yes. 

(b) Six persons have been arrested. 
23 counterfeit 50 paise coins, 4 clay 
coin casts, 1 kilogram of meta: alloy 
and some pOwder and other equipment, 

"for melting the alloy ha,re been re-
. covered from them. 

(c) Two cases have been register-
ed by the State police against the six 
persons -and the cases are under in-
vestigation. 

Streamlining of Work in J'lannin, 
Commission 

UZ9. Shri Ram Harkh Yadav: Will 
the Minister of Planning be pleased 
to state: 

(a) whether Government propose tv 
set up a panel of experts to help the 
Planning Commission in streamlining 
its work; 

(b) if so. the reasons thf!refor and 
the urgency of having the panel; and 

(c) the details of the proposal for 
Panel? 

The Minister of Plannin~ (Shri B. R. 
Bbagat): (a) The setting up of a 
panel of experts to assist. the Planning 
Commission in its work is under (''In-
sideration. 

(b) The main reason in favour of 
setting up the panel is to enable the 
Planning Commission to take the help 
of prominent non-official experts and 
the urgency arises in the context of 
the formulation of the }o'Oluth Plan. 

(e) Details of the proposal h~ve not 
yet been finalised. 

Over Payment Iio Contractol'S 

use. Shri D. C. Sharma: Will *he 
Minister of Works and Rousing be 
pleased to state: 

(a) whether the Central Public 
Works Department has been asked to 
recover over payments amounting to 
Rs. 2,28,000,- from contractor~ by the 
Chief Technical Examiner ot the 
Ministry of Works and Housing; -(b) if so, the -circumstances under 
which these over payments were made; 
and 

(c) tJhe steps taken or proposed to 
be taken to recover \he same? 

The Minister of Works and Rousiq 
(8hrl Mehr Chand Khanna): <a> Yes . 
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(b) The Chief Technicel Examiner's 
Organisation carries out examination 
of works after C'Ompletion as well as 
during their progress and scrutinises 
final bills after paY'lllent. The aver-
payments in question mostly repre-
~ent the assessed reduction in payment 
to cont.ractors on account of sub-
standard exeocution of worK. excessive 
payments due to incorrect measure-
ments, short-recoveries for materials 
supplied and Tools and Plant given 
on hire to contractors. and wl'onr: in-
terpretation Of terms of contrad. 

(c) The Divisional Oflkers ot the 
C.P.W.D. have been asked by the 
Chief Technical Examiner's Organisa-
t inn to recover the amounts of over-
payment pointed out to them, FuJI 
partic'Ulars of the overpayments hav~ 
also been intimated to the Accountant 
Generals concerned for watching the 
recoveries. The Divisional Officers 
are expect.ed to effect rec()verie~ of 
the amounts in question while linalis-
ing accounts of the contractors relat-
ing to the particular contracts where 
overpayments have been pointed out, 
o!" to effect recoveries from any other 
payments which may be due to the 
tontractors, 

C.G.H.S. for Government Pensioners 

1231, Shri Balgovind Verma: WiIl 
the Minister of Health be oleased to 
rder to the reply given t.o· Unst:.neu 
Question No, 152 on the 13th 
February. 1964, and state: 

(a) whetiher Government have since 
taken a decision regarding extension 
of C.G.H. Scheme to Governmellt pen-
sioners; 

(b) if so. the details thereot; and 

(C') it not, when a decision is likely 
to be taken? 

The Mi,nister 01 Health (Dr. Snshila 
Nayar): (a) to (c). The matter is 
under consideration 

f Shrimatl ReDuka Barkataltl: 
1HZ Shri P. C. Borooab: 

'\ Shri P. R. Chakravertl: 
L Shrlmati Savltri Nigam: 

Will the Minister of Irril:"atlon and' 
Power be pleased to state: 

(a) whether it is a fact t.hat Gov-
ernment of Assam halve requested the 
Central Government to take neces-
sary and immediate steps t,n control 
the Brahmaputra and its tributaries; 
and 

(b) if so, the reaction I'f the Central 
Government to the req'les',? 

The Minister of Irrigation and' 
Power (Dr. K. L. Rao): (a) An in-
formal requcst has been received. 

(b) The matter is receiving earnest.. 
attention. 

Family Planning 

1%33. fOr. P. Srinivasan: 
\.. Shri Paramasivan: 

-Will the Minister of Health be 
pleased to state the methods advisl'd, 
adopted Or practised for family plan-
ning in the country and the details 
thereof? 

The Minister of Health (Dr. Sushila 
Nayar): A statement containing the 
required information is laid on the 
Table of the House. [Placed in Library., 
See No. LT-3234/64]. 

Slums in Madra.> 

lZM fUr. P. Sriniva:mn: 
'\" Shri Paramaslvan: 

WiU the Minister of Works and" 
Honsing be pleased to state the amount 
so far given during the Third Pl;m 
period either as grant or subsidy for 
imprOvement of slums in Madras 'ci~? 



'!be MIDlster of Works anel Housing 
(Sbrl Mehr ChaDd Khanna): Projects 
ander the Slum Clearance Scheme are 
sanctioned by the State Governments 
and funds for these projc~ts Lire also 
disbursed by them directly to the 
Construction Agendes. 

Central assistam:e aggregating 
Rs. 84'42 lakhs for t.he State as a whole 
has so far been released to the Gov-
ernment ot Madras who have sanc-
tioned projects fOr construction of 
5597 dwelling units in Madras City 
at an approved 'cost of Rs. 179'04 lakhs, 
during the Third Plan Period. 

LaBel Reforms in Kerala 

lZ35. Shri A. V. Ragha\'an: Will the 
Minister of Planning be pleasPd to 
!ltate: 

(a) the progress made in the m"t-
\F-r of carrying out land reforms as 
envisaged by the Planning Commis-
.sion in Kerala; 

(b) the total number of applications 
pending in the Land Tribunals for 
purchase of landlord ri~hts under 
~ion 53 of Kerala Act I of 1964; 

(C) the number of cerhficates issued 
by the Land Board unde: Section 59 
of Kerala Act I of 1964; 

(d) the number of applications that 
were pending in the Tribunals for pur-
clhase of landlord rights when Kerala 
Act I of 1964 came into torce; and 

(e) the manner in which such ap-
plications were disposed~ 

The Minister er Planning (Shri B. 
R. Bbagat): (a) Provisions have been 
made in the Kerala Land Reform Act 
1963 for fixity of tenure, regulation of 
rent, conferment of ownership on 
tenants and imposition of ceilin, on 
land holdings. The provisions relat-
ing to fixity of tenure, regulat.ion of 
rent and optional right of purchase 
by tenants were ~t into force 
with eifect from 1st April, J964. 

(b) IIIId (c). 73 applicatioDJI haw 
lDeen filed under the provisions tor 

optional purchase in the Kerala Land 
Reform Ad, 1963 up to the end of 
August. 1964. Land Tribunal!! have 
to conduct enquiries on the appliCl-
tions to determine the purchase price 
payable by tenants before the Land 
Boards could issue 'certificates of pur-
chase. No. certificate has been issued 
so far. 

(d) and (e). Under the Kerala 
Agrarian Relations Act 15,645 applica-
tions had been filed under section 18 
and 4.368 applications under section 
36. These applications hs\ (' lapsed. 

Agitation by Fielel Worker!5 of LlC 

(Shri S. M. BaIlerjee: 
I Shrimati Renu Chakravartty: 

lZ36. ~ Shri Brij Raj Singb: 
! Shri J. B. Singh: 
L Shr1 YasbpaJ Singb: 

Will the Minister of Finanlle D~ 

pleased to state: 

(a) whether it is a fact that the 
Field Workers of Life Inwrance Cor-
poration have started agitation fer the 
redress of their grievan~e~: 

(b) whether they ha"e rt,pre~ented 
their grievances to his Ministry and to 
the Life Insurance Corporation; and 

(C) if so, bhe action taken by Gov-
ernment thereon? 

The Minister of Finanle (Smi T. T. 
Krlshnamachari): (a) and (b). Yes. 

(c) After protract.ed I"egotiations 
with the National Federation ot Insu-
rance Field Workers of India the Life 
Insurance Corporation entere'd into a 
settlement with the Federation in 
March, 1964, regarding the terms and 
conditions of service of field or deve-
lopment officers. As t.he present grie-
vances of the development officers do 
not seem to be justified, and as some 
ot tlbe demands are not also related 
strictly to their terms and conditions 
Of service, no particular action b, the 
Central Goveomm.ent is cODJIldere.1 
ncc>essal7. 
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1237. J SIui Ilam Rarlrh Yaclav: 
1. Shri Morll Manobar: 

Will the Minister of Finance be 
pleased to state: 

(a) the amount of tax collections 
by the Centre during the first quurter 
of the current financial year on a:-
count of income tax, ext'ise duty and 
-customs duf;Y; 

(b) whether the tax collections haVe 
beeon comparatively sma Her during tnis 
period than the cOlTeS!>ondin~ period 
of the last year; and 

(c) if so. the reason therefor? 

The Minister of Finance (Sbrl T. T. 
'1trl!!hnamacharl): (a) The required 
information is given below.--

Iacome-tax including Cor-
poration tax 

Ezcise duty 
'Custom, duty 

(b) No. 

(c) Does not arise. 

11.15 lara. 

Rs. 
(crores) 

49'9S 
-177'62 

98 '56 

'CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC 

IMPORTANCE 

.ALl.JlJGED SERIOUS SITUATION IN THE 
COLLIERY AREA OF RANIGANJ 

Sbrimatl Kenu Cbakravartty 
(Barrackpore): Sir, I call the atten-
tion of the Minister of Labour and 
Employment to the following matter 

-of urgent pUblic importance and 
request that he may make a statement 
thereon: 

''The serioUs situation in the 
entire coIliery area of Raniganj 
arising out of lockouts in Bankola 

Public Importance 
and New Jemahari Khas collieries 
and layoff without any lay off 
benefit of Babisol colliery." 

The Minister Of Labour and Em-
ployment (Shrl D. Sanjtvayya): Th. 
Notice concerns three COllieries. 

Regarding Bankola, a telegram waa 
receiwd in the Ministry from the 
Colliery Mazdoor Sabha about lock-
out of over 3,000 workers, 1 ear-
gassing by the police. and burnmg 
down 0'[ workers' quarters. An en-
quiry was made by the Conciliation 
Officer (Central), Raniganj, Who hal 
reported that the trouble began on 
17th September 1964 when two 
labour huts were observed to be on 
fire at about 8'30 p.m. The WOl'kers. 
who alPpear to have be'Cn agitated, 
formed themselves into two l1'oupa 
consisting of the members of the Col-
liery Mazdoor Sabha and that of the 
Colliery Mazdoor Congress. It hal 
been alIeged on one side that the 
Colliery Mazdoor Sabha members 
stopped the workers from gOing to 
work as a result of which·the third 
shift could not function. but the Col-
liery Mazdoor Sabha mem·bers, how-
ever, allege that they were stopped 
from work by the Management's men. 
There seems to be much inter-unioa 
rivalry in the Colliery. The police had 
to be called in. SinCe the peaCe in the 
colliery was greatly disturbed they had 
to USe tear gas. It is reported that 
~bout 55 workers have been arrested 
by the police, 26 belonging to Colliery 
Mazdoor Sabha and 29 belonginll to 
CoIliery Mazdoor Congress. 

The LabOUr Inspector, Central, 1I'a, 
able to get the work in the COm!!ry 
started from 11 A.M. on 18th Septem-
ber, 1964. The situation in the col-
liery ill now reported to be peaceful. 
The police are stationed there to pre-
vent any further breach of the peace 
and they are making detailed investi-
gations into the case. ----------._----_ ... __ .. _--_._-------" ---------

-excludes figures in respeet of Salt Cess, Coal Cess and Cess on Iron Ort'. 
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[Shri D. Sanjivayya] 
A telegram was roeceived in the 

Miriistry from the Colliery Mazdoor 
8abha, Asansol, on 20th September, 
1964. alleging that the New Jemahari 
Khas Colliery Management had 
vindictively and illegally locked out 
without notice alI workers since 28th 
August, 1964. The Regional Labour 
Commissioner, Calcutta, has been 
asked to look into the matter and 
report the facts of the case. His 
report is. awaited. 

A telegram was receiV'Cd in the 
Ministry from the Colliery Mazdoor 
8angh. Asansol. on 14th September. 
1964 in the same terms as in the caSf: 
Of New Jemahari Khas Colliery, alleg-
ing that the Babisol comery Manage-
ment had vindictively and illegally 
locked out without notice all workers. 
On enquiry, it has been reported that 
work in the Lower Kajora Seam of 
13abisol Colliery was stopped on 
grounds of safety with e!flect from 8th 
September 1964, in pursuance o'l the 
directions of the Chief Inspectorate 
of Mines. On receipt of subsequent 
permission from the Chief Inspecto-
rate of Mines to re-start work. nor-
mal working of the mine was restored 
from the afternoon of 14th Septem-
ber 1964. The quarry working in the 
colliery. which had also been stopped 
due· to accumulation 01 water on 
8th September. was also allowed to 
be resumed from 19th September 
11l64. The 'situation in the colliery is 
now report.:!d to be normal. Infor-
mation about the lay-off benefits to 
the workers for this period is awaited. 

Shrimati Renu Chakravartty: May 
I know whether it is not a fact that 
as far as Bankola colliery is con-
cerned these workers' quarters weI'\' 
actually burnt down by the manage-
ment, by gangsters led by the mana-
ger himself, and whether it is not a 
fact that under the )leadership of this 
manager the workers were not pe:--
mitted to go to the third shift? If so, 
may I know why it is that this mana-
ger himself has not yet been arrested 
by the pollce? 

Sui D. SU#T&1Ja: As I have said 
in the statement, police are investi-
gating into the matter and when the 
investigations are over they will take· 
action. 

Shrimati Renu Chakravartty: May 
I know why it is that the entire ques-
tion of lockouts of So many workers 
in the entire colliery area has not 
been brought to the notice of Govern-
ment by the central labour machi-
noery which functions in that area, 
why it is that in a colliery like Bahi-
sol colliery, which has already been 
found by the central labour machi-
nery of Government to be guilty of 
unfair labour practices on more than 
one occasion, this question of laying 
off giving benefits has not been im-
plemented and the central Govern-
ment is still awaiting for news from 
its implementation machinery? 

Shri D. Sanjivayya: It is only re-
cently that it was reported to us and 
We have asked the central industrial 
relations machinery to look into the 
whole case. The moment we receive 
reports from them and the moment 
we come to know the facts of the 
case. we will certainly take action. 

Shrl Indrajit Gupta (Calcutta South" 
West): It is not at all clear from the 
statement that the han. Minister 
read out whether the Jemahari Khas 
ColJilery is actually at a stoppage or 
it is working. It is alleged that it is 
locked out and the Minister said that 
he was still awaiting the report of 
the Regional Labour Commissioner. Is 
it working or is it closed down? 

Shri D. SanJivayya: With regard to 
the Jemahari Colliery, I said that the 
colliery was closed down on account 
of the instructions given by the Chief 
Inspectorate of Mines for safety rea-
sons. Now, they have obtained .... 

Shrlmatl Renu Chakravartty: That 
Is Bablsol. 
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Death of School 34 
Children 

Public Importance 
Sbri D. 8anjivayya: I am reading 

out about the Jemahari. Colliery 
which is under the Babisol Colliery 
management. 

Shri Jndrajit Gupta: I am talking 
about th'e Jemahari Khas. 

Shri D. Sanjivayya: Please let me 
read it again. It says: 

"in the case of New Jemahari 
Khas Colliery. alleging that the 
BabisOI colliery Management had 
vindictively and illegally locked 
out without notice all work'er:l. 
On enquiry it has been reported 
that WOrk in the Lower Kajora 
Seam of Babisol Colliery .... " 

Shrimati Renu Chakravartty: That 
is Babisol. 

Shri Indrajit Gupta: I am asking 
about New Jemahari Khas. 

Shri D. Sanjivayya: There seems to 
be SOffi'e confusion because according 
to the report that we have received 
it looks as though Jemahari Khas and 
Babisol are one and the same. 

Shrimati Renu Ohakravartty: NC', 
no. 

Mr. Speaker: He will g'_.dly as-
certain thoe facts. 

Siu1 D. 8&n,jivayya: A telegram 
was received in the Ministry from 
the colliery Mazdoor Sabha, Asansol. 
iJn 20th Sepfember. 1964. Therefore. 
we are still awaiting a report, accor-
ding to that. A roeport is still awai-
ted from the Regional Labour Com-
missioner. 

8hri lndraJit Gupta: That may be 
a detailed report. I want to know 
whether the colliery is working or 
-not. Even that report he cannot give 
us. That is all I want to know. The 
detailoed report can come later on. 

8hr1 D. Sanjlvana: I have no in-
formation. 

. SIIrimati Benu Chakra"ntJ': He 
·tlhould really look into the matter. 
1210 (Ai) LSD--4. 

in Kurnool 
Mr. Speaker: He might ascertain 

more facts about It. 

Shri D. SaDjivana: We will 
tainly ascertain facts. 

cer-

STATEMENT HE: DEATH OF 
SCHOOL CHILDREN IN KURNOOL 

Mr. Speaker: The hon. Minister of 
Education. . 

The Minister of Education (Sbri M. 
C. Chag'la): The unfortunate tragedy 
in question came to the notice of the 
Ministry through radio and press \"e-
ports. We are all deeply grieved 
that such a shocking tragedy affecting 
a large number of children of an 
elementary school should have occur-
red. The Ministry has been constant-
ly in touch with the Director of the 
CARE in Th>1hi and also with the 
Education Department of the Andhra 
Pradesh .r:.overnment for further de-
tails. J:,formation received from both 
thes'. sources indicates thoe following 
position: 

Maddekar is a Panchayat village 
with a population at about 15.000 in 
Kurnool District. The CARE Mid-
day Meals Programme had been dis-
continued in the Block for some time 
prior to 15th September because of 
the incidence of Cholera. There were 
no cases of CholE'ra in Maddikare 
village. The school-going children of 
this village were supplied Mid-day 
Meals on 15th. 17th and 18th Septem-
ber. On the night ot the 19th the 
President of thoe Panchayat Board re-
ported to the Chief District Medical 
Officer Kurnool a·bout the cases of 
suspected food-poisioning aila resul-
tant deaths. The Medical omcer visi-
ted the viJIage on the 20th and orga-
niSled medical help. The Secretary 
Zila Parishad suspended the supply of 
mid-day meals in all the schools of 
the Kurnool District on receipt of the 
report. 

The Mid-day Meal which consists 
of Corn Meal, Butter. Oil and Milk 
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[Shri M. C. Chagla] 
Powder supplied by CARE (With 
lIalt and onions) was prepared at one 
central place in Maddikare and served 
to various schools. 

The Chairman Zila Parish ad Kur-
nool met the Director of Public Ins-
truction at Hyderabad on the 22nd 
and expressed the opinion that the 
unhappy incident might haVe been the 
result of food-poisioning during the 
process of cooking the mid-day meals. 
In his opinion the food material sup-
plied by CARE are in fresh coodition 
and are being supplied from the same 
stock to other villages in the Block 
without any complaint. 

According to the Health Officer the 
exact cauSle 'for the contamination or 
the infection will be known after the 
analysis of (i) food stuffs (ii) vomi-
ttings (iii) excreta (iv) viscera ob-
tained a'3 a result of post mortem. 
The Chemical Examiner'& opinion had 
not been recei~d by the ,Education 
Department of Andhra Prat.. ~~h till 
the 23rd. ' 

The total number of students wh(o 
were supplied mid-day meals was 
320 of whom 174 were reported to be 
infected. This shows that part of the 
meal might have been infected as it 
was cooked in instalments. 

The number at attacks and deaths 
date-wise is 88 under: 

Date Attacks Deaths 
19-9-64 63 17 
20-9-64 66 12 
21-9-64 30 3 
22-9-64 15 6 

174 38 

Special medical assistance was ren-
dered by the Superintendent of the 
General Hospital, Kumool. No com-
plaint has been received in regard to 
the inadequacy of the medical help. 

The CARE authorities had also 
started anxious investigations. They 
have reported that this programme 

cOV'ers millions of children and all 
the food-stuff received in AndJlra. 
Pradesh are subject to the same rigid 
controls and made with the same high, 
standards as those consumed in the 
school lunch programme in America 
and other countries. It may be 5tateet 
that the CARE Mid-day Meals Pro-
gramme is in operation in several 
States of the country covering about 
7 million children and the CARB 
appOints its own Administrator ilL 
each of the States where the Program_ 
me has been accepted by the State· 
Government. 

Shri Hem a8rua (Gauhati): May I 
seek a clarification? 

Mr. Speaker: Would they like to 
ask questions? 

Shri Hem Barua: Yes. Sir. 

Shri "ari Vishnu Kamath (Hoshan-
gabad): It was held over last week.. 

15ft~~: (~):~ 
11' ;;ft ~;:pr pr ~, ~ ~ 
f.t;ln tfItT ~ lfT l(iR1I sa.,(j ~ l'JlIT. 

~ ... , .. (~) 

~~:~~l 

lII'i ~'" ~: ~ ifIIT ~~ 
lfilf i(m ~ m ~ ~ ~ f.¥; ~ 
~ <mr ;;ft ~, ~ if'i"ll 'til ~ 
~~~~~~~~ 
;r ~? 

~ ~ : w4T i(ifi cilMf.,q" 
~mf~fIf;~~~~~. 
~ "IMf'1iIil w4T qr-ft if1'lI\'t ~. 
~ ~tr ~ ~;tT iffiI';r ~I 
w4T i(ifi "'tMf,,qi1 ~ iff t, omit ~ 
~~~~tr~lft~~ 
Ifilf :;ft;w ~ ~ ~ I 

Shri Barl Vishnu Kamatb: Is the 
Minister in a position to indicate-
whether the chemcal examiner's re-
port will be received,.ery Iho~ 
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and, if that is not the case, will he 
make every effort to get the report 
expedited so that we can have it in 
this session and, if necessary, on the 
report when it is received a further 
enquiry could be ordered in the 
matter? 

Shri M. C. Cbqla: I shalI place on 
the Table of the House the report of 
the chemical examiner as soon as it 
comes. 

Shri Hari Vishnu Kamath: Wi11 it 
be expected and placed on the Table 
in this session? 

Shri M. C. Chagla: I have already 
asked the authorities to give me in-
formation as soon as possible. After 
all, it is for the Andhra State to do 
it; I cannot do it from Delhi. 

With regard to the other question, 
it is not yet decided or definite that 
the cause of death was faulty cooking. 
This is merely a guess. 

Mr. Speaker: That is what I told 
Shri Yashpal Singh. I suggested to 
him that it is only one guess or opi-
nion that it might be due to that. 

Shri Warior (Trichur): I wish to 
know whether, apart from the supplies 
made by CARE, any other supplies 
were made for cooking from outside 
sources, from the bazar or some-
where and, if so, whether some inves-
tigation has been made about those 
stores. 

Shri M. C. Cha&'Ia: As far DS I 
know the only supply was through 
CARE. CARE sends all the supplies 
and the cooking is done on the spot. 
So, it is either the supplies or some 
defect with the COOking. 

Shri Warior: Other things were 
also mentioned. 

Mr. Speaker: There were onion9 
and some other things. 

Shri M. C. Chagla: That was also 
IlUpplies by CA.R.E. 

Shri Hem Dana: It cannot be 
onions came from the local bazar. 

Mr. Speaker: suppose, onions 
must have come from the local bazar. 

Shri M. C. Chagla: My statement 
reads as if both the salt and onions 
were supplied by CARE. 

Shrimati Renu Chakravartty (Bar-
rackpore): Why was it continued for 
four days? It seems that the attacks 
took place on four consecutive days. 
Why was it that the entire thing was 
not stopped on the very first day 
when this poisoning took place? 

Shri M. C. Chagla: The hon. Mem-
ber is mistaken. The supply was stop-
ped as soon as the attack took place. 
But these are the figures of attacks 
on four different days. 

All Hon. Member: That means 
that it went on. 

Mr. Speaker: I also could not fol-
low that. I also wanted to put the 
same question because that roused 
my curiosity as well. The hon. Minis-
ter has said that on such and such a 
date there were so many affected, and 
so many deaths were therE, then. 
again, on the subsequent day, SO 
many were affected, and so many 
deaths were there . . . 

Shri P. K. Deo (Kalahandi): Was 
it in the same school or in different 
schools? 

Mr. Speaker: That was exactly what 
was not clear to me also. If the child-
ren had been affected and the deaths 
had taken place on one day, why was 
it that on the second day also the 
same thing was allowed to be re-
peated? 

Shri M. C. Chagla: As you know, 
90metimes the infection takes place 
Jater. 

Shri Ruga (Chittoor): Why does 
the han. Minister give his impressions 
now? If he has eat any infonnation 

he can give it. 
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8hri M. C. Charla: I shall make in-
quiries. But as 1ar as I know, as soon 
as it was known that the attack took 
place, the supply was stopped. 

Mr. Speaker: It is just possible, as 
the hon. Minister has said, that the 
infection might have been discovered 
la.er. But then according to his 
statement, it might be construed or 
understood as if sO many had been 
affe~ted On one day and so many of 
them died, then. again on the next 
day, sO many were affected and so 
many died, and again on the third day 
so many were affected and so many 
died. The statement reads like that 
and gives a wrong impression. 

Shrimati Renu Chakra\"artty: 
think that the matter should be clari-
fied. 

Shri M. C. Charla: This is the 
statement attached, but it may be that 
the infections were discovered from 
day to day. I shall ascertain the 
facts. 

Mr. Speaker: Now, 8hri Bagri. 

Shrimati Rena Chakravartty: 
think this is a matter which we 
1hould take notice of. This is not a 
&atisfactory answer, because deaths 
have taken place in such a virulent 
form. 

Mr. Speaker: Then, I can ask the 
~n. Minister to ascertain more facts 

.. md plaee them before the House, and 
on that occasion Members can put 
questions. 

Shri S. M. Banerjee (Ka.IU>ur): May 
I ask one question? ... 

Mr. Speaker: The same thing 
shOUld not be repeated every time. 
The question has been asked, and 
now mcle information is reqUired . . 

Sbri Warior: Much more investi-
gation is required. 

Mr. Speaker: ... As soon 8S be 
alets more information he may plaee 

it on the Table of the House; particu-
larly in regard to those matters on 
which doubts have been expressed, he 
may try to ascertain what the actual 
facts are and then place them before 
the House. 

Sbri M. C. Charla: I shall take 
your permission to make a statement 
as soon as I haVe got some more in-
formation. 

~~(~):~~, 
~ it 'in:r m 'fTll' 'fT I 

'a~ ~: fA' m mIf <til 
~ 'fT, ~ ~ ~ ~ i!1n' 
~ ffif~ ';I;U ~ m ~ I 

Sbri Hem Barua: My name was 
also there, but yOU did not call me. 

1IiI'~:~~~~m 
~ 91"' fip;mi ~ <til ;:ft mIf it 
~m'fiT~m-r~..".". 
mtl ~ ~ ...... 

~~: fA';:ft m: ~ 
itlT ffi «, ~ « ~ ~ ~ fiI;lrr. I 
~~~~W~WiT~~ 
itlT ~ « ~ ~ 91"' I ~ mIf <til 
~'fT,~~mi!1n'A;~ 
~ ~ ~ ;:ft m: ~itlT ~ « 
~ ~ WiT i!1n'1 ~ mIf 'fiT 
@i'\ilI'..".".~~~,~m~ 
«ifTlfft'~~;q)A;wifitl 

~ P"'" ~ (~) : ~ 
« ~ fi§T i!1n' ~ fi;N if'ImI' ~ I 

~~: ~ ~ «fi§T "IT 
~~it~A;~JU~ 
IfTIIT ~ I 
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PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER COMPANIES AcT 

The Minister of F.iDaace (Sbri T. T. 
KrisbDamacbari) : I beg to lay on the 
Table a copy each of the following 
papers:-

(1) The Petroleum Companies 
Amalgamation Order, 1964. pub-
lished In Notification No. S.O. 
2987, dated the 31st August. 11164. 
under sub-section (5) of section 
396 of the Companies Act. 1956. 
[Placed in Library. See No. LT-
3221/64]. 

(2) The Trustees (Declaration 
Of holdings of shares and deben-

tures) Rules, 1964, published in 
Notification No. GSR. 1268 datf'd 
dated the 1st September, 1964, 
under sub-section (3) of section 
642 of the Companies Act, 1956. 
[Placed in Library. See No. LT-
-3222/64]. 

12.24 hrs. 

HE: CALLING ATTENTION 
NOTICES (Query) 

'"~(~):~~' 
~~ri~~~'i\"u~ 
1fiTf~ ~ ;f1fur 'fT, ~ ~ 
;;r;nar if ~ ~ ~ , m'lf ~ 
it m ..m~ ~ ;f1fur ~ om: it, 
~ ftroRIrfu:iT ~ aiIR, ~ *"" ~ 
~ <tt miT ~ ~, 

~~:~~<tt 

1rt't ~ I!iT """ ~ ~, ;;rar 
~ tf;'ij~Pl;~m ~ eft;;it ~ ~ ~ ~ 
if iI'lT ~ rot ~, WI'fI" ~ ~ lfITt"if'I'i 
~ """ q<: W1<'f ~ l!iT ~ ~ 
~1~~~~W~it 
'Ii1f ~ ~ q<: ~ eft i\"u ~ q<: 

I!i1f ;;m: ~ ~ I ~ ~ t 111; w it 

Ifi1fr ~ ~ ~ I ~ ~ ~ ~
~ ~ t, ~ lIW it;i~ 
~~mrrn~fif;mm 
:;ft;;r .... 

Sbri S. M. BaIlerjee (Kanpur): We 
would like to know whether those 
persons have been arrested under the 
Centre's instruction. That was the 
calIing-attention-notice. 

Mr. Speaker: 1 am coming to that, 
and I am just taking it up. But, be-
fore I take it up I find that some hon, 
Member gets up and puts the question'. 

I have received eight calling-atten-
tion-notiees, and they are 3igned by' 
the representatives of most of the 
parties. For instance, they have been 
tabled by Shri H. N. Mukerjee, Shri-
mati Renu Chakravartty. and others; 
there is a third one also; then again, 
there is one by Shri Umanath; then 
we have the names of Shri Hem Bnrua, 
Shri S. M. Banerjee, Shri Warior Shrl' 
Hari Vishnu Kamath etc, Th~re is' 
another name which I cannot read. I~ 
think it must be Shri Bagri's name.' 
If I cannot read out the name. it must' 
be Shri Bagri's. Then, there is Shri' 
Indrajit Gupta's name. I have re-, 
ceived so many notices. In most of 
them it has been stated that it was in 
consultation with the Central Govern-
ment or at the instance of the Central 
Government or after talks with the' 
Prime Minister that this has b~en 
done .. , ' 

Shrl Bari Vishnu Kamatb (Hoshan-' 
,abad): Under advice or instructions. 

Mr. Speaker: These are the alle-
gations made. I would request the 
hon. Minister, Shri Hathi to inform 
me whether there has been any such 
thing as consultation with the Central 
Government or at the instance of the 
Central Government or any discussion 
with the hon. Prime Minister, . 

The Minister of State in the Minis-
try of Bome Mairs (Shri Bathi): No; 
it was neither with the consent nor 
under the instructions or advice of 
the Central Government. 
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Shri Hem Barua (Gauhati): The 
Home Minister Shri Nanda made an 
Qmnibus statement that he had given 
a suggestion to the State Govern-
ments to take care of the possible 
action by the trade union leaders and 
political workers, so that they might 
110t stage any haTtal, on the 25th Sep-
tember. These arrests are concerned 
with the hartal. The Home Minister 
had made an omnibus statement to 
that effect. 

Mr. Speaker: I am not concerned 
with that now. 

Shri S. M. Banerjee: We only want 
to know the position in regard to the 
Central Government. For We have in 
our possession information to the 
effect that when the Prime Minister 
visited Calcutta last Sunday, he had 
lome consultation with the Chief 
Minister and others. Apart from that, 
when the decision was announced, \Ve 
found that it was the Home Minister 
who had always been opposing this 
Bharat bandh and so on. So, we 
would request the hon. Minister to 
kindly let Us know whether these 
arrests had anything to do with the 
Central Government, whether the 
Prime Minister had given any ins-
tructions. 

Mr. Speaker: I shall again put the 
question to the hon. Minister. 

Shri S. M. Baaerjee: Shri Hathi is 
110t the conscience-keeper of the Prime 
liIinist&! . 

Shd Daji (Indore): On a point of 
Qrder. My calling-attention-notice 
specifically says that it was done when 
the Prime Minister visited Calcutta on 
the 20th of this month. My submis-
sion is. that Shri Hathi is not the cons-
cience-keeper of the Prime Minister, 
nor did he accompany him to Calcutta. 
It is only for the Prime Minister to 
come and tell us what the position is. 

Mr. Speaker: The copies of these 
notices do go to the Ministers con-
cerned, and. therefore, I expect that 
when the hon. Minister comes here to 
answer it, he has tried to get all the 

information that is required here. I 
suppose that the hon. Minister should 
either say that he does not know it 
or that he has not got the information, 
or I must accept the statement that 
he has made. Now that the question 
has been put, the hon. Minister might 
answer it. 

11ft ~: ire ~ ~ ltiT 
w.r t: I 

~~:~~~t.r 
61 ~ ~ t: I m"J '"' ~ <fIm I 

11ft ~: ~ CIT ftri; m"J If ~ 
~~~¥ITfit;~~~t: 
~. ~ ~ lI'AT .f;m;rr m t:, ~ 
~~wFir~ ri~~~~1 
m"J '1ft .f;m;rr ~ ~ ~ ~ !fiT l'!'eft 
~ ~ <mf it;;ffl ~~. ~ '1ft it;;ffl 
~, ~ tR ~ ;;n;R- ~.~ I ~ 
m:qWIITif;~~~ifiT ~ 
~ fit; ~ ~ ;;ft lR'l'4T m- ~ 
~ ~ fit; m '!if~ ~, ~ ~ 
~ I ~ ~ <n: lR'ln: .....• 

Shri S. M. Baaerjee: The hon. 
Prime Minister is now here, and he 
may give Us the answer. 

Shd Bhagwat Jha Azad (Bhagal-
pur): Though it may be technically 
riidht for the hon,. Mi:nister to say 
that the State Government did not 
consult the Central Government be-
fore arresting Bakshi Ghulam Moha-
mmed, may I know whether just 
befor" the actual arrest or a week or 
10 before that, directly or indirectly, 
the State" Government had sought the 
permission of the Centre to arrest him 
or to put him under restrictions? 

Mr. Speaker: DIXier, order. I have 
put it to the hon. Minister already. 

The MiBister of State in the Minis-
try of Home Mairs (Shri Hathl>: All 
the other notices mention about ms-
tructions from the Centre, but one 
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particular notice from Shri Indrajit 
Gupta has said 'in consultation with 
the Prime Minister and the State 

-Government'. I have just now asked 
·the hon. Prime Minister also, and I 
understand that there was no consul-
ution with him in Calcutta. 

PAPERS LAID ON THE TABLF~ 
contd. 

:NOTIFICATIONS UNDER PREVENTION 01' 
FOOD ADULTERATION ACT 

The MinIster of Works aDd BOlls-
.:IDe (Shri Mehr Chand Khan .. ): On 
behalf of Dr. Sushila Nayar . . . 
(Laughter), I beg to lay on the Table 
a copy each of the following Notifica-
"lions under sub-section (2) of section 
'23 of the Prevention of FoOd Adulte-
.ration Act, 1954:-

(1) The Prevention of Food 
Adulteration (Amendment) Rules, 
1964 published in Notification 
No. GSR. 1182 dated the 22nd 
.August, 1964. 

(2) The Prevention of Food 
Adulteration (Second Amend-
ment) Rules, 1984. published in 
Notification No. GSR 1222 dated 
the 29th August. 1964. [Placed in 
Library. See No. LT-3223/64]. 

Mr. Speaker: The hon. Minister 
"1Ilust have realised that the Members 
'have objections to Shri Mehr Chand 
Khanna representing Dr. Sushila 
Nayar. 

Shri Barl Vishnu KamaUl: He has 
played his pnrt well. 

·NOTIFICATIONS UNDI:R CtTsTOMS I\rT 
E'l'C. 

'llhe MlnIster of PIanniD.g (Shrl B. 
'K. Bhagat): I beg to lay on the TablE'-

(1) A copy each of the follow-
ing Notifications under section 
159 ot the Customs Act, 1962:-

(i) G.S.R. 1260 dated the 5th Sep-
tember. 1964. 

(ii) G.S.R. 1279 dated the 12th SeP-
tember. 1964. 

(iii) G.S.R. 1282 dated the 12th 
September, 1964. 

(iv) G.S.R. 1283 dated the 12th Sep-
tember. 1964. 

(v) G.S.R. 1285 dated the 12th Sep-
tember. 1964. 

(vi) G.S.R. 1286 dated the 12th Sep-
tember. 1964. 

[Placed in Libra",. See No. LT-
3224/64]. 

(2) A copy each of the folIow-
ing notifications under section 15~ 
of the Customs Act, 1~62 and 
section 38 of the Central Ex-
cises and Salt Act, 1944, making 
certain amendme~s to the Cus-
toms and Central Excise Duties 
Export Drawback (General) 
Rules, 1960:-

(i) G.f;.1R., 1280 dated 1Ihe 12th 
September, 19M. 

(il) G.S.R. 1281 dated the 12th 
September, 1964. [Placed in 
Library. Sep. No. LT-3226/ 
64]. 

(3) A copy of Notification No. 
G.S.R. 1284 dated the 12th Septem-
ber, 1964 containing Corrigendum. 
to G.S.R. 1087 dated the 1st 
August, 1964, under section 159 of 
the Customs Act 1962 and section 
38 of the Central ExC1SCJ and Salt 
Act 1964. [Placed in Library. Sfe 
No. LT-3228/64]. 

(4) A copy of the Annuity De-
posit Scheme, 1964 published in 
Notification No. G.S.R. 1214 dated 
the 10th September, 1964. under 
sub-section (4) of section 280W 
of the Income-tax Act, 1961. 
[Placed in Librarll. See No. LT-
3227/64]. 

(II) A copy each ot ,he tollow-
ing schemes under sub-section 
(11) of section 45 of the Banking 
Companies Act. 1949:-

(i) Scheme tor the amalgamation 
of the Unao Commercial Bank 
Ltd. with the Bareilly Corpo-
ration (Bank) Ltd. pllblished 
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[Shri B. R. Bhagat]. 
in Notification No. S.O. 2766 
dated the 15th August, 1964. 
[Placed in Library. See No. 
LT-3228/64]. 

(ii) Scheme for the amalgamation 
of the Latin Christian Bank 
Ltd., Ernakulam, with the 
State Bank of 'rravancore, 
Trivandrum published in 
Notification No. S.O. 2823 
dated the 22nd August, 1964. 
[Placed in Library. See No. 
LT-3229/64]. 

(ill) Scheme for the amalgama-
tion of the Southern Bank 
Ltd. with the United Indus-
trial Bank Ltd. published in 
Notification No. S.O. 2910 
dated the 20th August. 1964. 
[Placed in Library. See No. 
LT-3230/64]. 

12.32 Ms. 

INTIMATION RE: RELEASE OF 
MEMBER 

Mr. Speaker: I have to inform the 
House that I have received the follow-
ing letter dated the 21st September, 
1964 from the Sessions Judge, Eluru: 

"I have the honour to inform 
you that Shrimati V. Virolll Devi, 
Member, Lok Sabha, who was 
convicted on the 18th September, 
1964, by the Additional District 
Munsif Magistrate, Eluru, for 
offences under sections 341 and 
353, Indian Penal Code, and sen-
tenced to undergo simple imprison-
ment for one week and simple 
imprisonment for six weeks res-
pectively (both the sentenc'es to 
run concurrently) for having re-
strained two employees of the 
AndhNl Bank, Eluru, from going 
into the Bank on the 26th August, 
1964, and for having used crimi-
nal force .... 
A. bOD. Member: She is here in 

the House. 

Bill 

Mr. Speaker: I am coming to that.. 
I have to read it. 

" . . . against the Sub-Inspector 
of Police who was discharging 
his duty at the Bank, is ordered 
to be released on bail under sec-
tion 426(1), Criminal Prucedure 
Code, by this Court on the 21st 
September, 1964, suspend~ the 
sentences passed, pending disposal 
of the criminal appeal filed in 
this Court." 

ANTI-CORRUPTION LAWS 
(AMENDMENT) BILL· 

The MiBis&er of State in the MiDis-
try of Home Mairs (Sbri Bathi): I 
beg to move for leave to introduce a 
Bill further to amend the Indian 
Penal Code, 1860, the Codc of Crimi-
nal Procedure, 1898, the Criminal Law 
Amendment Ordinance, 1944 the Delhi 
Special PoliCe Establishn{cnt Act, 
1946, the Prevention of Corrupticn 
Act, 1947 and the Criminal Law 
Amendment Act, 1952. 

Mr. Speaker: The question is: 

"That leave be granted to in-
troduce a Bill further to amend 
the Indfan Penal Code, 1860, the 
Code of Criminal Procedure, 1898, 
the Criminal Law Amendment 
Otdinance, 1944, the Delhi Special 
Police Establishment Act, 1946. 
the Prevention of Corruption Act, 
1947 and the Criminal Law 
Amendment Act, 1952." 

The motion wBS adopted. 

Sbri Hat.hi: I introduce the BilU 

Shrl Bari Vishnu Kamath (Hoshon-
ga bad): Betore you <proceed with the 
next item of the agenda, I wish to 
have a clarification. Today's List of 
Business. and tomorrow's also, have 
come to us and I find that tomorrow's 

"'·-·Published in the Gazette of India Extraordinary, Part II, Section 2, dated 
24-9-64. 

tlntroduced with the recommenda tion of the President. 
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List o! BusineS5-we want to be post-
ed correctly with the business of to-
morrow--shows Questions first, and 
the second item is, straightaway the 
Motion by the Minister of External 
Affairs. Usually, the List of Busmess 
which arrives one day ahead, shows 
that after Questions, the business not 
concluded on the previous day would 
be taken up. Does it mean that ir-
respective cJl whether today's business 
is completed or not, this motion will 
have priority? 

Mr. Speaker: If anything is left 
out in today's business, that will be 
taken up later? 

APPROPRIATION (NO.5) BILL 

The MiIllster of Finance (Shrl T. T. 
KrisJlDamacbari): I beg to move-

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the services of the financial year 
1964-65, be taken into considera-
tlOD." 

Mr. Speaker: The question is: 

"That the Bill to authorise pay-
ment and appropriation of certall1 
further sums from and out of the 
Consolidated Fund of India for 
the services o! the financial year 
1964-65, be taken into considera-
tion." 

The motion WU8 adopted. 

Mr. Speaker: The question is: 

"That Clauses I, 2. 3, the Sche-
dule, the Enacting Formula and 
the Title stand part of the Bill." 

The motion was adopted. 

Clauses I, 2, 3, the Schedule, the 
Enacting Formula and the Title were 
added to the Bill. 

of Powers) Bm 
Shri T. T. Krishnamachari: I beg 

to move: 
''That the Bill be passed." 

Mr. Speaker: The question is: 

"That the Bill be passed." 

The motion was adopted. 

KERALA STATE LEGISLATURE 
(DELEGATION OF POWERS) BILL 

Mr. Speakerl We take up f)Jrther 
consideration of the following motion 
mOved by Shri Hathi on the 23rd Sep-
tember, 1964, namely:-

"that the Bill to confer on the 
President the power of the ~egis
lature of the State of Kerala to 
make laws be taken into conside-
ration." 

No time was allotted. 

Shri Bari Vishnu Kamath (Hoshan-
gabad): Three hours at least. 

Mr. Speaker: I will see. 

Sbri Wuior (Trichur): Since we 
hnve discussed the situation which has 
given rise to this Bill, I do not want 
to expatinte on it. 

ClaUse 3 of the Bill has a pro vise; " 
which sa"ys: 

"Provided that before enacting 
any such Act. the President shall, 
whenever he considers it practi-
cable to do so, consult a com-
mittee constituted for the pur-
pose 

I hope Government will not follow 
in practice literally what is said 
here, and that at least in respect of 
major legislation concerning the State, 
this committee, consisting of Mem-
bers of Parliament from Kerala in 
both the Houses, will be consulted. 
That is my request. 

-MOVed with the reeommendation of the President. 
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Bm [Shri Warior]. 
Though this President's rule is in-

tended only for about four months 
before the electi'ons in February, 
1965, there are so many matters like-
ly to come up, and we have only one 
.-session of Parliament, the winter 
lession, intervening. Hence, when 
there is no session of Parliament, it 
is very essential that this c'Ommittee 
should be consulted Q1l legislation, 
because amendments will come only 

'1Jluch later, and by that time elrect 
is given to the enactment already 
'made by the President. 

In this committee, only Members of 
Parliament from both the Rouges 

-belonging to Kerala are taken. I 
wi~h the amendment moved by Shri 
"Basumatari and others is accepted by 
-the Government. It is the respons!-
llility of Parliament as a whole, but 
not of the Members 'of Kerala alone. 
'So, a wider committee is necessary, 
so that the entire Parliament feels 
that what is happening in that State 
is their responsibility, and not only 
of a few Members coming from that 
State. 

Politically, it has bec'ome a problem 
State now. Elections are coming, 
and it is run by the Central Gov-
ernment now throueh its Advisers. 
Hence, in theSe elections, more people 
will be interested. Other States also 
have an interest to see that the elec-
-ti'ons are free and fair. In the cir-
cumstances, it is necessary, I think, 
that more Members from both the 

Houses of Parliament should have a 
say in matters concerning the State, 
and especially in conducting fair 
elections. Renee, I think the amend-
ment of Shri Basumatari must be 
a~cepted by Government. 

Shri Natb Pal (Rajpur): As one 
listens to Shri Hathi labourirlg to reply 
to the different points raised in the 
House, one is impressed, I must con-
:ede it to him, a little 'by his sin-
cerity and honesty, though, of course, 
his reply does n'ot prove quite ade-
qlJate to the expectations which we 
entertain, and this i.i something which 

1 cannot afford. to say about most of 
his colleagues that they make a very 
sincere, honest and deliberate eft'ort 
to meet all our points. 

You Sir, were pleased to direct 
that he reply to a particular point. 
It is not just for the sake of raising 
it that I venture to raise. I Would 
like him to make a very candid reply, 
because, the issue that we are dis-
cussing is of wider significance and 
has wider implications, and we must 
never lose sight . . . 

The MInister or State In the Minis-
try of Rome Mairs (Sbri RaW): 
You mean Dhebar's visit? 

Shri Nath Pal: Yes. We must 
never lose sight of the wider pers-
pective in which We want t'o operate, 
that is, that we should never allow, 
consciously or unwittingly or inad-
vertently, the withering of our faith 
in democratic functioning in this coun-
try. 

There is another questi'on which is 
germane to the discussion. We have 
heard in a very vaeue way that the 
Government of India is determined 
to continue with the emergency in 
the country thoullh we have never 
heard one convineinl argument as to 
what they want t'o do with the emer-
gency powers that have been con-
!erred on them. Kerala is a case In 
point. Under article 353 of the Con-
stitution, had the Government been 
aware of the pOll'ers or the armoury 
'of powers which are at their dis-
posal, perhaps what transpired later 
on would have been avoided. Thil 
article gives the power: 

"Not withstanding anything in 
this Constitution, the executive 
power of the Union shall extend 
to the giving ot directions to any 
State as to the manner in which 
the execut~ve power thereof is 
to be exercised;" 

Before they took shelter under arti-
cle 356, p~haps it was possible for 
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the Government to use the p'owers 
'Which were available to them under 
article 353 to direct the State Govern-
mpnt to carryon the administra-
tion in a manner whereby the people's 
faith in the Constitution and in de-
mocracy Would not be undermined 
Ind torpedoed .. it happened then. 
They could have directed Mr. Sall-
kar's Ministry that these charles 
coming from a section of the legisla-
ture need to be looked into, but 
what the people would feel and the 
nation as a whole would feel as non-
partisan is converted into a party 
affair. These charges and complaints 
ought to have been looked into by 
the Union Government; if it is claim-
pd that it is taking the recomme1ftl.a-
tions of the Santhanam Committee 
seriously and earnestly, it ought to 
have done. One thing is open to it. 
Under those recommendations, when-
ever a charge is made against a 
Minister, by 10 members of the legis-
lature, if the Minister happens to be 
a State Minister, and by 10 Members 
of Parliament if the Minister is a 
Minister in the Union Government, 
then the Government is called upon 
to see if there is a prima facie case, 
a~d it there is a prima fa.cie case or 
not, whether a prima facie case exists 
or not, is not to be decided by the 
{;:hief Minister or the Prime Minister 
who belongs to the same party, ,but 
by a panel which has to -be created 
by the President. Here is a formula 
made available by the Committee 
which we find is highly satisfactory. 
Government pledges loyalty to the 
formula; it always assures us that it 
wants to implement the recommen-
dations of the Santhanam Committee, 
but when it comes to face that, to 
really give it a trial, somehow it 
shirks the responsibility. That was 
one aspect of it. 

The second is that the Government 
.should have used the directive powers 
which were available. I would like 
to ask why Shri Nanda. goes on 
('linging pathetically to the powers 
which the emergency has confer!'eQ 

(Delegation af Powers) 
Bill 

on him. I am reminded here of the 
drowning man who will not part awa:r 
Vlith his miserable belongings even 
when he has no longer any use for 
them, but only because of his greed 
for things. We are not seeing 'how 
Shri Nanda is using the emergency 
powers for the purpose 1'01' which 
they were conferred by Parliament on 
him. On the last occasion, when the 
Houst' discussed the continuance Of 
the emergency, We had asked, "Are 
you going to put them to the use for 
which we conferred powers on you, 
and if not, for what purpose are they 
being kept there?" It only makes a 
mockery of the emergency and of the 
Constitution, because here was a case 
in Kerala where the powers could 
have been used and what has happened 
could have been prevented if the Gov-
ernment (a) knew what the powers 
aV'lliiable to them were, and (b) was 
serious about the emergency in force 
in this c'ountry. 

I want to make one or two other 
proposals also. I do not think, in 
spite of his bein, very sincere, he 
really grasped what W"dS being sug-
gested to him. He" a very intelli-
gent man; none-the-less, I am makin, 
this submission, and I hope he will 
not misunderstand. He normally 
does not and I plead with him that 
he does not. He tried to bring in 
the realm of [:onstitutilonal di'.scus-
si'on what was submitted to him all 
practical, feasible step that could be 
taken. I think he was patently un-
fair; once again Shri Khadilkur 
manages to be absent at the crucial 
moment; Shri Khadllkar, at a very 
later stage performed that ~'ery rare 
thing-I would not use the word 
't.rick' because it may not be quite 
parliamentary, but he somehow wrig-
gled 'out of the impossible position in 
which he landed himself the previous 
clay. He had advocated not as a 
party government in this country but 
the imposition of one-party rUle, and 
for that, he ought to have given a 
very categorical I8ssurance to this 
Ho~se that he does not contemplate In 
any form, in any way, one-party rule 
in this country. 
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An Hon. Member: Coalition gov-

ernment. 

8hri Nath Pai: It was something 

dangerous which he was adv~ating 

but very skilfully Shri Khadilkar, 

coming to the House the next day, 

and during the remaining part of hIS 

speech, deviated completely: I know 

Shri Lal Bahadur Shastri does not 

know how to deviate, and it is only a 

thing which Shri H. N. Mukerjpe 

kn'ows. But Shri Khadilkar depart-

ed, deviated, from his original line and 

then took shelter that he wanted a 

national government. It is a very 

serious matter. There is a sectiun, a 

school, in the ruling party WhICh is 

being converted, seeing the growing 

danger to its power, to this kind 01 

philosophy of one-party rule. 

Mr. Speaker, with your very wide 

experience of the Constitutions and 

of democracy not only in this c'oun-

try but throughout the world, you 

know that one-party rule is a con-

tradiction in terms; one-party rule 

and dem~racy never go together. We 

want not an academic discussion;--

whether this party, confronted with a 

growing challenge to its authority, is 

contemplating in terms 'Of following 

the example of Nkrumahs,-we want 

to know. Shri Khadilkar was equi-

vocal. If you do not want to be 

landed once again in the stalemate 

and the impasse whieh seems to be 

chronic in Kerala, some new fresh 

thinking has got to be done. 

(Delegation of POWers) 
Bm 

I have read in roday's newspapers 

that in the Trichur district, \the Con-

gress party leadership has come out, 

clamourously asking for some kind ot 

understanding, alliance, with the 

Muslim League, and they have gi~en 

those miserable accounts of h'Ow many 

votes they will be able to get. We 

want replies to these kinds of things 

and not constitutional quibbling. 

Once again, are you going to fall in 

that trap which is the only method 

you seem to have evolved after 17 

years of functioning? Somehow, 

when the election comes, it is not the 

values and long-term interests of the 

country that should rount, but grab-

bing more and more votes and some 

more seats! These are the questions 

germane and m'Ore vital than the 

technicalities and procedural matters 

that I want Shri Hathi to note. 

Today's Statesman tells us that the 

Trichur district Congress party has 

called on Shri Kamaraj to :forgive 

the so-called opposition which the 

late Prime Minister had, communal 

organisations like the Muslim League 

and to come to terms with the Mus-

lim League. :Mr. Namboodiripad 

has been saying the same thing, and J 

think if I am not c'ompletely mism-

formed-though not openly but be-

hind subterfuge and facade Shri 

Mukerjee also wants-though not 

directly or openly-to do it. 

8hri Warior: From Shri Nath Pai's 
party, Mr. K. C. Menon was advoca-

ting something, and Shri Nath Pai 

was diSSOCiating trom it. Why all 

these extraneous matters should be 

brought here? 

-I have indicated very clearly my 

'Opposition to the united front and 

not only with the party of' Shri 

Mukerjee but with all the party's 

ideology, programme, appraisal, and 

values of life, 1 disagree. I have 

said it 'frankly and boldly. I wish 

they would do the same thing. Even 

then, after doing this, there may not 

be a s'olution to the problem of 

KeraJa. Kerala may once again be 

faced with the problem of having a 

suitable government for the people Of 

KeraJa. 

What are the Government thinlting 

of, and what are they going to' do? 

Shri Nath Pai: It is not at alI ex--

traneous. This is an honest testament 

of 'our faith because in Kerala we are 

all on test, I never repeat myself, 

but I may repeat that our basic tenets 

are: are we prepared to barter our 

faith for the loves and fishes That 

is the challenge to us. 1 have alw1rys 

taken the stand that I would like 

to be defeated rather than barter 

away my faith or compromise with 
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what I regard Its essential things of 
my life, my values, my faith. I would 
like the Congress to tell us categori-
cally about this. 

I have got a practical suggestion. 
If t'lis stalemate is to be broken, new 
thinking will have to be done, and 
that requires courage. Face the elec-
torate with your Plan and your pro-
gramme and your record and let the 
KE'rala people g:ve the verdict on 
your record and 'oUr record. I want 
that my party does the same thing. If 
that does not do well, I have still the 
courage 'of ~aying that I disagree and 
1 am prepared to take the consequen-
ces where my faith is involved. I 
would like the other. to say the 
same thing and try to prove at least 
~ometimcs that the country is above 
the party. I would like them to think 
in this direction and it can be an 
experimental trial, an approach, to 
this. 

The Minister yesterday referred to 
the point that the President is advised 
by the Kerala MPs in matters per-
taining to Kerala. That is with regard 
to legislation. But there is an exe-
cutiVe in Kerala. The Governor will 
be ruling Kerala for the next six 
months at least and we h'Ope that they 
wi\J assure us. as Shri Kamath has 
asked Shri Hathi, that the sche-
duk of electiuns will be strictly 
adhemd to and no excuses will be 
found. Becal1~e, Mr. Speaker, once 
ag~m there are voices in the Kerala 
Congress-one such voice was raised 
in the House-that the elections can 
be postponed, could be ,postponed and 
s~culd be postponed. I hope they 
Will not Iall ir.to this temptation. 

Pending the electi'Ons, may I know 
whether they would not ~ive some 
consideration to an idea which an~ther 
of his colleague, Mr. T. T. Krishna-
machari, at least when he is infor-
m.ally sitting. with us, tries to brush 
With us, the Idea of creation of stand-
ing committees for different Minis-
tries? Not thOSe kind of consultative 
-cornniittees. Whole counsel hardly 

Bm 
anybody cares for, which are degene-
rating int'o a bi~ farCe under the 
facade of which Parliament is belng 
deluded into believing that Parliament 
is being really consulted in the day-
to-day administration of the different 
departments. I would plead with you, 
Mr. Speaker, that you also lend vour 
weighty support t'o this idea that the 
18 M.Ps. who represent Kerala in 
this House could be associated with 
the different departments, because >'Ve 

do not haVe a Sbte Legislature. It 
is novel. but the idea should be 
weighed whether we should leave it to 
the different Secretaries to rule a 
highly articulate pe'ople like the 
Keralites for six months. without any 
representative' Government, when we 
have 18 chosen representatives. Could 
not Government, as an experiment, 
attempt to create standing committees 
in Kerala for the different Minis-
tries? 

It is not eno~h that in legislatlvp 
matters the M.Ps. will be consulted. 
But I would like that they are con-
sulted re~ularly and their advice 
becomes something not just for the 
sake of being recorded in minutes and 
to be pigeon-h'Oled later on. but to 
be taken seriously and implemented. 
I would like to know whether thn 
will not be a pattern for Kerala. This 
is a question which we should not 
shirk and avoid, 'but face b'oldly. 
Once again if the pattern of division 
of votes comes into play, what is 
going to be the role of the C'Ongress 
Party and his Government? Once 
again shall we have those alliances 
and combinations or shall we try to 
create a new pattern of seeing that 
the maximum consensus 'of the 
people as reflected in the election is 
given a voice in carrying out the ad-
ministration? I would like him to 
address himself in a bold and coura-
geous manner to these vital questi'ons. 

Mr. Dhebar is blatantly going on 
violating the standards of democracy. 
The Mn. Minister is smiling. Is it 
a matter for smile? I would like to 
'quo~ tbday's paper there .Is a 
referenee to the Chairman of the 
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[Shri Nath Pai] 
Khadi Commission. I am not saying 
this in a disparaging way or to denig-
rate or embarrass Mr. Dhebar. I 
am far more concerned with all of 
Us jointly trying to find a solution. 
May I conclude, Sir, by saying that 
this is for me not an exercise in par-
liamentary rhetoric and eloquence. 
This is something far more seriOUS. 1 
would plead with him that all of us 
should try and approach this questron 
as a pointer to the future, as 8 
challenge to all of us, forgetting our 
petty loyalty to the party and meet 
it with the necessary degree of vision, 
which goes beyond the interests of the 
party. I hope, Sir, Mr. Hathi at 
least will make an effort in this 
direction. 

Shri ManiyaDgadan (Kottayam): 
Sir, for the last two days, this House 
has been discussing Kerala in all its 
various aspects. I must confess that 
It was with a certain amount of shame 
and agony that I had listened to cer-
tain proposals made in this House. 
Certain experiments are suggested. 
Various proposals, which violently 
deviate from the Constitution itself, 
have been proposed. I was not 
worried by the fall of the Ministry, 
but now I feel very much worned 
regarding the approach We make to 
the question. I only wish to say that 
this approach should be based on cer-
tain fundamental values. We must 
maintain certain standards and de-
mocratic values. Unless that is done, 
there is no possi:bility of finding a 
lIolution which will be stable. 

Mr. Nath Pai referred to party 
matters and he wanted the Minister 
to reply as to what attitude the 
Congress will take in the next elec-
tions. I ·believe the Minister would 
not takl' upon himself the responsi-
bility of stating what the Congress 
would be doing in the elections. 

ShrI Nath Pal: Why are you pre-
venting him? 

Slut M.uIJ.nDpdaD: I am a Cong-
ressman and I have mT own indivi-

Bm 

dual opinion. have certain political 
views. Mr. Nath Pai himself waa 
saying in his individual capacity what 
his party is doing there. From today'a 
paper he read about the Trichur 
representation. He did not read the 
statement of Mr. Viswambaram, his. 
party leader. 

Shri Natb Pai: Have I not made 
my position very clear? Is there 
any ambiguity? 

Sbri ManiYanradan: He deviates. 
from the policy of his party and 
asks the Congress to state its atti-
tude. Mr. Viswambaram, his party 
leader in Kerala, has stated that the 
leftist alliance is likely to be a 
success. Their own leaders are going 
about saying that in order to defeat 
the Congress, all the oPPosItion 
parties must pool their forces. Even 
Mr. Chandrasekar, and their All-
India Chairman, have made this 
statement. Mr. Nath Pai has his own 
views about the party and he has 
said that he is prepared to face the 
consequences. As regards the Cong-
ress, the Congress President and other 
responsible people belonging to the 
Congress have made statements that 
they have decided to contest the elec-
tion on their own. or course, it is 
·a political affair. There may be 
certain further developments. I can-
not say now what things are going 
to happen. The Congren President is 
there. One of the members of the 
Working Committee is there. Shri 
U. N. Dhebar is a member of the 
Congress Working Committee. He 
attends all the Working Committee 
meetings and all the AICC meetings. 

Shrl Nath Pal: Is he a part-time 
Chairman of the Commission? 

Shri Manly8IIIlU1an: He happens to 
be the Chairman of the Khadi Com-
mission ... 

Shri Natb Pal: How doell it happen 
to 'be? Did it fall on him from th~ 
sldes? He had chalen to be Chairman. 
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Shrl ManiYaD&'adaa: He is a mem-
ber of the Working Committee of the 
Congress and that entitles him to go 
into the organisational a1fairs. 

Shrl Nath Pai: 
a serious matter. 

Mr. Speaker, it is 

Mr. Speaker: How can I stop him? 

Shri Hari Vishnu Kamath: We 
want a ruling on the point whether' 
the legal position is correct. 

Mr. Speaker: He is entitled to his 
Own view. 

Shri Nath Pai: Is he entitled to 
an erroneous view, such a pervel'sion 
of law? 

Mr. Speaker: According to him, it 
may be erroneous. According to 
others, it may be correct. He is ex-
pressing Ilis own opinion. 

Shri Maniyangadan: The Chairman 
of the Khadi Commission is a non-
official. He has certain fUnctions as 
the Chairman of that body. But as a 
non-official, as a citizen, he has cer-
tain other rights. He has the fullst 
right to take part in active politics. 
For the last several years, he was 
doing that. 

Shrl Nath Pai: He is completely 
misinformed. Only last year he 
became Chairman of the Commission. 

Shri Maniyangadan: He has not 
gone there to do propaganda; he has 
gone there for certain organisational 
matters. Even if he <has gone there 
for propaganda work, I am sure there 
could be no objection for that. That 
is my view. Mr. Nath Pai and the 
SSP may differ from that, but that is 
a different thing. 

As regards the state of airairs m 
Kerala, yesterday also the MinIster 
was asked to state whether an en-
quiry is going to be made against the 
various allegations. I am not goiug 
into the allegations. But I may bring 
it to flhe notice of Government that 
the situation there is surcharged with 
emotion, with prejudice • • • 

Bm 
Shri Warior: Would there be a 

mass upsurge also there? 

Shrl Manlyanradan: I do not Jenow 
whether there will be a mass up-
Burge. But if my friend would create 
one, I would like to see that. He 
had seen the effect of mass upsurge. 
His party tried to create a mass up-
surge. 

My hon. friend Shri Kappen reter-
red yesterday to the jeep march from 
Kasaragod to Trivandrum. Shri 
Gopalan was leading the march. He 
said there was going to be a big mass 
upsurge. They tried on several 
occasions to create a mass upsurge, 
but ali the time they failed. 
13.00 hra. 

The present atmosphere there, whe-
ther the charges are true or not, 
is very vicious. According to me 
the atmosphere has to be clear-
ed. Personally speaking, I would 
request the Government that after 
studying the question thoroughly an 
enquiry should be conducted into the 
charges levelled against certain 
officers, for example, the I.G., the 
OIlief Minister there, and if there is 
any other charge against any other 
ex-Minister that also must be enquir-
ed into. That is my personal feeling. 
Then only the atmosphere would be 
cleared. Otherwise this vicious 
atmosphere will continUe and a demo-
cratic elect.ion itself would b", im-
possible. That is the actuul position. 
So I would request that an enquiry 
should be conducted. That is my 
personal view. I do not know whe-
ther my hon.friend Shri Warior is 
supporting it. I say it ,behoves the 
Government. When some of the alle-
gations, especially the allegations 
that were levelled here now by Shri 
Warior, when those allegations were 
sought to be enquired into by the 
Prime Minister, certain people ob-
jected to that. But those very same 
people now demand that an enquiry 
should be conducted into those things. 
And some of those people are very 
much respected by me. So, in order 
to clear that atmosphere it is better 
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[Shri Maniyangadan] 
that an enquiry is conducted. That is 
my position. 

Now, as regards the alliance in 1959 
and all thQt. and the mass upsurge 
rf{ferred to now by Shri Warier, that 
aI'liance between the different parties 
was based on certain principles, they 
had certain aims. The main, and 
perhaps the only aim was to see that 
democracy is presei'ved, that a demo-
cratic government is brought into 
being. It was not fcr sharing power. 
If trle only object of anybody or any 
party 0" any in..!ividual was to get 
into power, th:,t was a wrong 
approach; any alliance which was 
based merely on that was wrong. 
There is no doubt :tbout it. After all, 
I admit, it is of COllrs" the politician 
in Kerala that is re:;ponsible for the 
present state of affairs. Well, Sir, 
after that to come here and S'aY, "you 
approach the problem with sympathy 
or with love and alTcction", I think 
there is not much need for such an 
appeal. I am reminded of a storv 
narrated here by thL l:lt~ Prime Min"-
ister on some occas.'ln. That i3, a boy 
out of anger murdered both his father 
and mother. And when he was hauled 
up for murder in the court, he pleaded 
for mercy saying that he was an 
orphan! That sort of approach, I 
think, is not going to be of any us~ 
to anybody. 

Shri Nath Pal: The story was 
interesting, Sir, but we do not see the 
relevance. 

Dr. L. M, Singhvl (Jodhpur): Sir, 
while the political matrix which gave 
birth to this proclamation deserves 
deep analysis and study, the consti-
tutional aspects of the legislative 
powers, I think, should not be rele-
gated to the background. It is of 
considerable importance for us, Sir, to 
interpret the provisions 0: article 356 
of the Constitution and those 01 
articlE.' 357 with clarity and with 
reference to the intentions of the 

"founding fathers. 

(Delegation of Powers) 
Bill 

It appears that rile Government has 
persuaded itseLf to press into service 
the provisions of aTlic1e 357 which 
say that ''whereby a Proclamation 
issued under clau3l' (1) of article 356, 
it has been dec1;ucd that the powen 
of the LegislaturE' of the State shall 
be exercisable by or under th~ 
authority of Parliament, it shall be 
competent for Parliament to confer on 
the President the power of the Legis-
lature of the State to m~ke laws, and 
to authorise the President to delegate, 
subject to such cOLlditions as he may 
think fit to impose, the powers SO 
conferred to any o,hpr authority t<> 
be sped/led by him ;n that behalf." 

We must clearly understand that 
while the provisions of article 357 
are enabling and should be brought 
into operation only in exceptional 
circumstances, the provisions of 
article 356 are the really governing 
provisions in such a situation such as 
we are confronted with today. What 
does articlP 356 ('nioin UPOn us? 
Article 356 simply says that "if the 
President, on receipt of a report from 
the Governor of a State or otherwise, 
is satisfied that a situation has arisen 
in which the government of the State 
cannot be carried on in accordance 
with the provisions of this Constitu-
tion, the President may by Proc1ama-
tion"-in sub-clause (b) it says-
"declare that the powers of the Legis-
lature of the State shall be 
exercisable by Or under the authority 
of Parliament." 

My submission is that under the 
present situation it was not at all 
n~essary to go any further than the 
invocation of article 356 (1) (b), that 
is, to declare that the powers of the 
Legislature of the State would - be 
exerci~ed by Parliament, and it was 
not necessary therefore to invoke the 
·powers under article 357 to enable the 
President to legislate and, as a matter 
of fact, to further sub-delegate his 
power. to any oftlcial or person that 
he may deem fit. 



ASVINA 2, 1886 (SAKA) Stllte Legiaillture 522;; 
(Delegation (,f Powers) 

3525 

My objection is also based on a 
question of principle, and that is that 
the delegation is to be countenanced 
only when it becomes absolutely 
necessary and unavoidable. Sub-
delegation iso not to be countenanced 
at all if it is avoidable. In this case 
what we are faced with is this, that 
this Parliament would authorise the 
President to enact such laws as he may 
deem fit, and indeed the powers that 
We are proceeding to vest in the 
President of India may be further 
dellegated to varioUs other function-
aries and officials. I do not think it is 
quite democratic, and I do not think 
that there are any special circum-
stances or exigencies which wllrrant 
the pressing into service oI the provi-
sions of article 357 of the Constitution, 
where the intention and the meaning 
of article 356 is clear and where the 
powers conferred by article 358 are 
quite adequate to meet the exigencies 
of the situation. 

I would also like to raise the 
question of clause 3, sub-clause (4) of 
the Bill before us. This provision 
relates to the laying on the Table of 
this House and the other HOUSe the 
various modifications in the Act or 
any other legislatiVe enactment to be 
made. by the President. My submission 
is that t.his provision is not in 
accordance with the recommendations 
made by the Committee on Subordi-
nate Legislation of this House, and 
that recommendation, I submit, should 
have been respected in its spirit and 
letter by the Government at the time 
of drafting this piece of legislation. 
My submission is that sub-clause (4) 
of clause 3 actual defeats the very 
mechanics of laying enactments on the 
Table of the House, becaUSe it says: 

"Either House of Parliament 
may, by resolution passed within 
seven !laYs from the date on 
which the Act bas been laid before 
it under sub~section (3), direct 
any modifications to be made in 
the Act, and, if the mo!iificationll 
are agreed to by the other lIouse 
of Parliament during the session 
in which the Act has been so laid 
b~fore it or the session sueceed-

1210 (ai) LS-5. 

Bill 
ing, such modifications shall be 
.\liven effect to by the President 
by enacting an amending Act 
under sub-section (2)." 
In the first place it is not right, it 

is not proper, to lay this limit cli 
seven days on any modification to be 
moved or placed for the consideration 
of this House in the various enact-
ments that may be made by the 
President under the powers vested in 
him. My submission is that even the 
Statement of Objects and Reasons is 
very unimpressive and unconvincing 
when it says that "such legislative 
measures as may be necessary for the 
State can be- taken up I:-y Parliament 
only by postponing its business; and 
even then, it is likely that Parliament 
may not haVe time to deal with all 
legislative measures for the State." 
The suggestion is that for lack of time 
the Parliament wowld not be willing to 
comply with its constitutional obliga-
tions under article 356(l)(b). This is 
110t a convincing reali0n at all, and if 
a reason had to be. found it had to 
be a special reason to .persuade. Us to 
endorse the Bill as it is placed before 
us. It appears that shortage of time 
with Parliament is too much with the 
Minister and not SO .much with us. 
After all, the Parliament has certain 
obligations under the Constitution, 
undl'r article 356. At no time has .the 
Parliament indicated that it would . not 
have time to deal with legislatiye 
business in a particular State which 
happens to be under a procla~tion 
under article 356. 

With these observations and sub-
missions, Sir, I close, in the hope that 
the Minister will take note of the 
various submissions I have just now 
made. 

Shri Itoya (Kozikode): Sir, I want 
to say. only a few words on this Bill. 
Different Members belonging to 
dilferent parties have given post 
mortem reports of, the late Kerala 
Ministry, and I do nat think they will 
agree on the resppnsibility for the 
ending of the democratic rule there. 

Let us now faCe the. facts as they 
are There is now no elected repre-
sentative government in Kerala. . In 
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an enlightened and educated State 
like Kerala it would be very difficult 
to proceed without popular participa-
tion, without consulting the popular 
representatives there. Therefore, 
while supporting the Bill, I would 
request the Home Ministry to take 
immediate steps to see that the 
elected representatives of that State 
in Parliament are consulted on the 
day-to-day problems of Kerala, 
especially with regard to the food 
problem in Kerala. I am now told, 
during Q telephonic conversation 
with friends at home, that the 
food situation there has taken a 
very serious turn. There is no 
rice available in any of the im-
portant cities in Kerala. It is 
a very serious problem that we are 
faCing. An adviser's regime, a Presi-
dent's rule, without popular partici-
pation to give proper adviCe and 
consultation, would find it very 
tlifficult to face a situation like this. 
People are very much perturbed and 
IHlIlicky. Most of the godowns in the 
cities like Calicut are empty now. I 
WOUld, therefore, request the Home 
Ministry to see that immediate steps 
are taken to have popular participa-
tion. They must take the advice and 
have consultation with the Members 
of Parliament from that State as 
early as possible. 

Shri 1Ia&hi: Mr. Speaker, Sir, Shri 
Nath Pai had raised '8 point yesterday 
and he was also pleased to say that I 
could reply to it during the course of 
this debate when we take up the Bill. 
Be has raised an important point, I 
quite appreciate it. His point is that 
Shri Dhebar is the Chairman of the 
Khadi Coaup,ission and he asked 
whether it WIle proper for him to take 
part in politica especially when he is 
the chairman 'of a statutory board. 
You, Sir, know that thi8 Parliament 
has been always alert as to the 
standard, the conduct and the role 
which people could pely and act if 
they are IOvernment servants in a 
State or in 1Ihe Government of India. 
'l'hey cannot be members of a legis-
lature alao. Shri Dhebar wu a 

(Delegation of Powers) 
Bill 

Member of Parliament. When he took 
up the office as Chairman of the 
Khadi Commission he was not dis-
qualified from being a member. The 
Prevention of Disqualification of 
Members Act exempted this post. He 
could have been a Member of Parlia-
ment, and I know that he resigned 
not because he was disqualifi'ld to be 
Q Member of Parliament but he 
thought that he could not do justice 
to the other work as well as to the 
Parliament. Supposing he had been a 
Member of Parliament Qnd also the 
Chairman of the Khadi Commission, 
which he was permitted to be, could 
he have been blamed for or preventej 
from taking part in politics? As 
Shri Nath Pai or anyone of Us can 
take part in politics, he could have 
also tak'en part in politics, Therefore, 
under the Act this post is exempted. 
He could as well be a Member of 
Parliament or a member of a legis-
lature. Once he can be a Membu of 
Parliament, he can take J:art in 
politics. This is the explanation. Un-
fortunately, Shri Nath Pai 1S not 
here otherwise, I think, I would have 
convinced him. 

The second point he raised wa" as 
to why the Government did n.>t issue 
directions under article 353. Article 
353 is restricted to issuing dircctionll 
The wordings are quite dil!erent and 
the scope of these two provisil)/lll arc 
equally dil!erent. In 353 the wOl"din.e 
is: 

.. , .. the executive power of the 
UniOn shall extend to the giving 
of directions to any State ... " 

Here it is not a question of issuing 
executive directions. Article 358 I.,.': 

"If the President, on receipt ot 
a report from the Governor of a 
State or otherwise, Is latisfted 
that a situation has arisen in 
which the government of the 
State cannot be carried on In 
accordance with the provisions of 
this Constitution ... " 

The situation that arose in Keralll 
wal that the Govemor was latisfied 
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t.rsat the government of the State 
eould not be carried on according to 
tne provisions of the Constitution. It 
· ... 'as not a case of issuing directions 
to the government on the ex~cution 
of certain policies. This was " funda-
mC'ntal question. When the legislature 
passed a vote of no-cC'nfidence against 
the government of the State, the 
governm·~nt could not be run in 
accordance with thE' provisions of the 
Constitution. Therefore, the question 
of issuing directions CloCs Hot com!' 
in. 

The third point that Shri Nath Pai 
raised was about some experiment 
Yesterday, when Shri Khadilkar and 
Shri Ranga sugges:ed certain exp~ri
ments he said, we are not going to 
make experiments. Here he wa;1t.s 
Kerala to be a laboratory fa:' 
(xperiments. 

Shri Nath Pal: No, no. 

Sbrt Hatbl: r tfhought you were not 
hcre-I am glad yOU have come. 

Sbri Natb Pal: Therefore, you were 
about to make wrong statemc,1ts. 

Sbri Hathi: When I made my first 
submission you were not here. One 
thing I may say, I may not be as 
intelligent as my han. friend, but I 
would always be sincere and I 
would say what I believe and what 
I know. 

Shri Natb Pal: I readily c<oncede 
that. 

Sbrt HaW: When I was explaining 
your point about Shri Dhebar IYOU 
were not here. 

Sir, I was on his third point. He 
said, let us have some method of 
having committees for different 
ministries so that these Members 
could be consulted. I think it is a 
suggestion, but I do not know how 
far that could be practical. Even 
otherwise we have got some com-
mittees in one torm or the other. Any 
W'~ we are going to haVe a com-
mittee and that committee is only for 
til. purpose of legislation. I quite 

Bill 

appreciate his point. When the 
Members of Parliament are here and 
if the problems of Kerala are to be 
discussed, it would be advisable, as 
Shri Nath Pai thinks, to discuss them 
with them. But I can assure him 
one thing, that I will be prepared to 
meet the Members of Kerala any 
time they want and discuss all the 
Questions with them, because ulti-
mately it will be the Home Ministry 
that will be responsible. Then I will 
take the Question with the different 
ministries concerned. But I cannot 
at the present time give any assu-
rance .... 

Sbri Nath Pal: But you will exa-
mine it. 

Sbri HaW: That is a different 
matter. Unless 1 am definite about 
it I will not give any assurance. 

With that limitation 1 speak. But 
so far as I am concerned and so far 
as the Horne Ministry is concerned, 
I will meet the han. Members from 
Kerala as often as they want to on 
all subjects or on any subject. Real-
ly, what We want is this. After all, 
this is for some period only and we 
want to govern it as best as we can 
in the interests of the State. There-
fore, if han. Members experience any 
difficulty or if they have to make 
suggestions, I on my part will be 
ready and willing to receive all sug-
gestions and to meet them. That is 
the most I can say here. 

Then, the third thing he said was 
about the elections and the stand 
which the Congress will take vis-a-vis 
other p&rties. This is really a matter 
for the organisation, but he must 
have read the reports in the press 
only recently that the Congress Pre-
sident himself has said that we shaH 
stand on our own legs. This is 
what he has said. Therefore, he does 
not want a reply from me, that is, 
when the President of the organisa-
tion has stated it and it must have 
come to his notice also. But when 
we are discussing this Bill and when 
we are discussing the provisions of 
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this Bill, naturally other subjects can 
<'orne in, in a wider aspect as he said. 
But whether the Congress will come 
into power or whether the Commu-
nists will come into power, whether 
the PSP will come into power or 
whether the Muslim League will 
come into power or whether two or 
three parties will join to oust another 
party, all these things are matters 
which do not really come in so far as 
this Bill is concerned. 

Then, Shri Warior's suggestion was 
that instead of this committee which 
has been mentioned in clause 3(2), 
the amendment suggested by some 
hon. Members may be accepted. 
When we come to that I shall express 
what I have to say on that. 

As regards action under the Santha-
nam Committee's report, only yester-
day we had about 20 minutes given 
to this question and I replied that 
about 21 recommendations had been 
accepted wholly or partly and imple-
mented; about 38 were accepted and 
partly implement, while others were 
under consideration. On this ques-
tion of the recommendations which, 
if I remember aright, number 105 to 
108, I said that so far as the ques-
tion of the ministers is concerned, 
the Home Minister and the Prime 
Minister made a statement and the 
Home Minister also said what line of 
action the Government wants to 
follow. But we have not yet finally 
accepted that recommendation be-
cause there is again the question of 
appointing the panel; then comes the 
question of Speaker and Chairman 
also. We have not yet finally consi-
dered those recommendations. I do 
not think Shri Nath Pai expects Gov-
ernment to implement a recommen-
dation or take action upon a recom-
mendation IOf a committee report 
which has not yet been considered by 
the Government. It can only be if 
the Government had accepted that 
recommendation. If there was a 
question of implementation of those 
recommendations, I would have un-
::Ierstood Shri Nath Pai's suggestion. 

(Delegation of POWeT.) 
Bill 

Shri Natb Pal: The report 
submitted in February. It is 
months that you have had. 

was 
eight 

Shri Bathi: He may blame us for 
the delay; but We have not yet ac-
cepted that recommendation and, as 
I said, it is under considera tion. 
Therefore, implementation of that 
recommendation does not come in. 
This is the only point that I wDuld 
like to bring to his notice. 

Now 1 CDme tD Dr. Singhvi's point. 
He said that article 356 (1) (b). which 
says:-

"declare that the powers of the 
Legislature of the State shall be 
exercisable by or under the 
authority of Parliament;" 

wDuld have been sufficient. He said 
that this would have been enough and 
it was not necessary to proceed un-
der article 357, that is, for Parlia-
ment to confer on the President the 
power of legislation. Yesterday 
when I was discussing abDut the Pro-
clamation, while moving it I also ex-
plained the reasons and the circums-
·tances and said that a\l laws will 
have to be passed by Parliament. 
That would mean that it will have 
to function as the legislature of the 
State. The work of Parliament, as 
Dr. Singhvi knows, is alTeady heavy. 
He said that it was heavy only for 
the Ministers and not for the Mem-
bers. 

Dr_ L. M. Sin&'bvt: It may be 
heavy; but this is a constitutional 
obligation <;135t upon us. and we can-
not shirk it mainly because of that. 

Sbri Hatbi: When the question was 
discussed at the time of framing the 
Constitution itself, it was considered 
and therefore it was that this speci-
ftc provision was made. In the past 
this has been so in a\l cases and it is 
nDt only necessary but also practical; 
otherwise, the whole House will have 
to devote its time on legislatiDn of 
Kerala only and we may not have 
time .... 
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Shri Warior: How many pieces ot 
legislation might come? 

Sbri Batbi: It may come. But this 
is the only practical way. I think, 
it is proper that the provIsion of 
article 357 at the Constitution is 
sought to be invoked. 

Then he said about the seven days' 
period. He said that it was too short. 
If it is passed by Parliament after 
a great delay then perhaps it would 
not have the effect, if an Act is en-
acted today and after three months 
you either accept it or modify it, 
supposing that this House wanted to 
modify it. Mter all, this Bill was 
introduced the day ·before and today 
we are passing it. Therefore, I think, 
it is in the interest of the State that 
it should not be delayed too long. 

As regards the other point, I have 
seen the other legislations also of 
1960. It is the same provision which 
I find there. 

Dr. L. M. Singbvi: The point I had 
raised was that there was a specific 
recommendation regarding the model 
clause in respect of legislation which 
was subordinate legislation made by 
a eommittee of this House and ac-
cepted by the Government of India. 
Why should then a departure be 
made from this? When there is a 
model clause governing subordinate 
legislation and in respect of laying 
on the Table all legislation which is 
subordinate, that should be followed 
uniformly in all enactments. 

Sbrl Batbi: That is all I have to 
say. 

Mr. Speaker: The question i8: 

"That the Bill to confer on the 
President the power of the legis-
lature of the State of Kerala to 
make laws, be taken into conside-
ration." 

The motion u:us g,iopted 

. (Delegation of POUIeTB) 
Bill 

Mr. speaker: 'nle House shall now 
1;ake I1iP clause-by-clause considera-
tion of the Bili The question is: 

''That clause 2 stand part of the 
Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

ClaUSe 6- (ConfeTment on the Presi-
dent of the pOWe7' Of the 
State LegisZaturoe to make 
laws). 

Sbd S. C. Samaata (Tamluk): 
Sir, 1 beg to move:-

Page 1,-

for lines 16 to 20, substitute: 

"Provided that before enacting 
any such Act, the President shall, 
whenever he considers it practica-
ble to do so, consult a committep 
constituted for the purpose, con-
sisting of-

(a) thirty members of the House 
of the People nominated by 
the Speaker among whom 
shall be inclUded all members 
who for the time being fill 
the seats allotted to the State 
of Kerala in that House; and 

(b) fifteen members of the Coun-
cil of States nominated by 
the Chairman among whom 
shall be included all mem-
bers who for the time being 
fill the seats allotted to the 
state of Kerala in that 
House .... 

While moving this amendment 
am reminded of the discussion which 
took place in tl'iis House on the 25th 
April, 1961 about the Orissa Stllte 
Legislature (Delegation of Powers) 
Bill, 1961, in which one hon. friend, 
Dr. Samantsinhar, pressed that the 
number 01 Members that was allotted 
in the Bill should be increased. He 
suggested 20 from this House and If' 
from the other House including all 
the Members of Parliament from 
Orissa in .both Houses. 
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At that time also, the Government 
thought that 15 Members would do, 
ten from this House and 5 from the 
other House. But the HOuse objected 
to it, and ultimately 14 Members 
from this House and 7 from the other 
House were taken. 

Mr. Spmker: Would not a com-
mittee or 45 Members be unwieldy? 

Shri S. C. Samanta: I am putting 
forward this proposal before Govern-
ment. Now, Government have come 
forward with the proposal that all 
the Members of Parliament from 
Kerala State would be there ..... . 

Mr. Spmker: How many Members 
are there from Kerala in this House 
and in the other House? 

Shri S. C. Samanta: 18 in this 
House and 9 in the other House. So, 
in all, 27 would be already there. 

But I would like to place before 
this House this fact that in addition 
to the Members b~longing to the 
State concerned, who are taken on 
this committee, there should be some 
other Members also who will dis-
passionately !help Government in 
doing the work. So, we haVe suggest-
ed that the number should be in-
creased to 30 from this House and 15 
from the other House. 

Mr. Speaker: What is the attitude 
of Government? 

Shri Ma.ni1aDgadan: This was the 
provision in the old Act of 1959 also. 

Sbri HaW: I am inclined to accept 
this. 

Mr. Speaker: If it was done 
earlier in 1959, there should be no 
objection to it, and I suppose the 
Members are agreed on that. 

Bill 

The question is: 

Page 1,-

fen- line 16 to 20, substitute: 

"Provided that before enacting 
any such Act, the President shall, 
whenever he considers it practi-
cable to do so, consult a cammit-
tee constituted for the purpose, 
consisting of-

(a) thirty members of the 
HOUSe of the People nominated 
by tlhe Speaker among whom 
shall be included all members 
who for the time being fill the 
se¥s allotted to the State of 
Kerala in that House; and 

(b) fifteen members of the 
Council of States nominated by 
the Chairman among whom 
shall be included all members 
who for the time being fill the 
seats allotted to the State of 
Kerala in thQt House". 

The motiOn was udoptcd. 

Mr. Speaker: The question is: 

"That clause 3, as amended, 
stand part of the Bill". 

The motion was adopted. 

Clause 3, as amended, Ulas added to 
. the Bill. 

Clause I, the Enacting Formula and 
the Title were added to the Bm 

Shri HaW: I beg to move: 

"That the Bill, as amended, be 
passed". 

Mr. Speaker: The question is: 

"That the Bill, as amended, be 
passed". 

The motion was adopted. 
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HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT 

BILL 

Mr. Speaker: Now, we Shall take 
up the High Court Judges (Condi-
tions of Service) Amendment Bill. 
Shri Hathi. 

Shrt Hathi rose-

'IT 11II1f.~ IIIPPf: (imr ) 
~liifl" ~,ft~'lf, ~T3;~ q '{~ ~ IfiR~ 
;r6.T ~ I 

Mr. Speaker: The bell is being 
rung 

[MR. DEpUTY-SPEAKER in the Chair] 

Mr. Deputy-Speaker: Now, there is 
quorum. The hon. Minister may start 
his speech. 

The MinIster 01 State in the MinIs-
try 01 Bome AJrairs (Shri Bathl): I 
beg to move. 

"That the Bill further to amend 
the High Court Judges (Condi-
tions of Service) Act, 1954, be 
taken into consideration.". 

An Boa. Member: How much time 
has been allotted for this Bill? 

Mr. Deputy-Speaker: 2 hour •. 

Shri Hathi: This Bill will not rake 
more than fifteen minutes. This is a 
very small and non-controversial 
measure. This amending Bill has 
been necessitated because of the 
Constitution (Fifteenth Amendment) 
Ad, 1963 by which We raised the age 
af retirement of the High Court 
judges from 60 to 62. 

Clause 2 of the present Bill seeks 
to amend section 14 of the present 
High Court Judges (Conditions of 
Service) Act. True House will see 
that this is really a consequential 
amendment. Section 14 provides that 
a judge will be normally entitled t. 
pension when he completes the a~ at 
60. Since we have raised the age of 
retirement from 60 to 62 under the 

(Conditions of Service) 
constitutional amendment, in this 
~ction also, the age should be raised 
from 60 to 62. That is the only 
change sought to be made in this sec-
tion. 

The second amendment seeks to 
provide that in the case of thOle 
judges who were serving on that par-
ticular date, namely the 5th October, 
1963, when the age of retirement was 
increased from 60 to 62, if they want 
to retire at the age of 50, they will be 
permitted to do so, and they will be 
entitled to pension at the age CJf 60 
because they had joined service ear-
lier. 

The third amendment relates to the 
High Court judges of Jammu and 
Kashmir. Now, the High Court 
judges of Jammu aOd Ka!lhmir also 
are transferable to other parts of the 
country. There is a provision in the 
present Act that the services of the 
judges in the other States will also 
be taken into consideration for the 
purpose of pension, leave etc. That 
provision should be applied to the 
judges who would be transferrPd 
from Jammu and Kashmir to other 
parts of the country. 

Th'ese are the three amendment. 
which are proposed in this Bill. So. 
this is a very simple and non-contro-
versial Bill, and I commend it for tbe 
acceptance of the House. 

Mr. Deputy-Speaker: Motlon mO"-
ed: 

'That the Bill further to amend 
the High Court Jud~ (Contll.-
tions of Service) Act. 19114, 'oil 
taken into consideration.". 

Shrt H. N. MukerJee (Calcuttll Ceu-
tral): Mr. Deputy-Speaker, Sir, 1 
agree with my hon. friend the Mini.-
ter that this amending Bill is a con-
sequential measure, and in re,ard 
purely to the substance of it, there ia 
not going to ·be any controversy ill 
this House. But, I wish to Intervene 
because, since it refers to the condi-
tions of service of High Court judi'S 
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and the fixation of their ages at 62 as 
settled by the recent amendment elf 
the Constitution, it is perhaps neces-
sary to remind the Crl!vernment of its 
responsibility in regard to the position 
01 our judiciary. And I say this be-
cause thle question of the fixation of 
the age of judges has recently caused 
a certain amount of excitement in the 
country; I say 'excitement' ,becaUSle in 
relation to High Court judges and 
people in that category, we are accus-
tomed to ascribe to them sobriety of 
the highest order, but it has happened 
that some High Court judges have 
discovered rightly or wrongly, it is 
not for me to say at the moment, that 
in regard to the fixation of age, the 
executive has appeared to act in a 
manner which is derogatory to the 
dignity of the judiciary. I know that 
it is not an one-sided story either, 

- and I feel so that sometimes our own 
tijudges have perhaps not bc'en ade-

quately conscious of their responsibi-
Ilty in this regard. 

I tliiyes us no pleasure to find High 
Court judges having to go to court in 
order to secure what they consider to 
be th~ rights in regard to thE' asrer-
tainmimt of ~heir age. It gives us no 
pleasure also to be told, :for instance, 
as I have been told lately, that .the 
Cnlcf Justice of one of our leading 
High Courts, I shall not mention the 
name of the High Court, has been 
found by some people, again rightly 
or wrongly I do not know, to IIoavlI 
givell an age which was not quite cor-
rect, and a representation has been 
sent to the PI<esident signed by all 
sorts of people asking for an ascer-
tainment of the age of that particular 
judge, even though he happens to 
hold a very important position in the 
judiciary. 

It gives us no pleasure to have to 
refer to these things, and I mention it 
only in order to impress on our 
judges, if I may with all due respec~, 
that from them also the country s 
expectation is that they shOUld be able 
to command not only the confidence 

Sill 

of the public, but also the est1eem of 
the executive. 

Having said that, I would like to 
impress upon the executive, because 
it is with the executive that woe have 
our contact in this House, their res-
ponsibility to maintain the highest 
possible regard to the position of the 
judges. I say this because there is at 
the moment pending in the Supreme 
Court the case of one ex-Judge of one 
of our High Courts in regard to the 
ascertainment of his age. In regard 
to this matter, many interlocutory 
proceedings have taken plaC'C, and 
certain observations haVe been made 
by High Court judges which have 
been reported in the papers, which 
throw a flOOd of light on the recent 
emergence of a practice on the part 
of the executive to interfere, rather 
unwarrantedly, in matters relating to 
the position of the judiciary. 

This question of the fixation of the 
age of High Court judges, and Sup-
reme Court Judges for that matter, 
is a very delicate question, and on be-
half of the judges the proposition has 
been put forward that if an age bias 
been accepted at the point of time of 
the judge's appointment, and also 
gazetted for the information of the 
public, then there cannot be a devia-
tion from acceptance of that age sub-
sequently unles the judge is found, 
On investigation, to have committed 
perjury at that point of time, and 
therefore he deserves removal trom 
his position. The Judges have, there-
fore, tried to say that at the point of 
trme of appointment, their ages should 
be ascerained in the normal way, and 
that should be the age considered to 
be the rightful age, whiCh is not going 
to be contested in future. But what 
has happened is that in the particular 
case which is now pending before the 
Supreme Court for final adjudication, 
the judge's age was determined at a 
particular point of time by the execu-
tilve, and the judge was asked to quit, 
against which the judge is trying to 
have b\s remed.y in court. 
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My feeling is that for the executive 
to arrogate to itself the duty of ascer-
taining the age of a particular Judge, 
without reference to the judge him-
self, is something which detracts very 
seriously from the dignity of the judi-
ciary and is going toprejudieially 
affe~t the work of the judiciary. 

In regard to this also, a point has 
been raised that whenever the Union 
Government here ascertains the age of 
a judge at a particular point of time 
it sometimes asks the Chief Justice 
of India, or some such highly placed 
person. On this point, a judge of the 
Calcutta High Court has made an 
observat,ion to this effect, namely that 
the judiciary slhould not be made the 
consultant of the executive unless the 
law rEquires it in express terms; that 
is to say, a decision of the Union Gov-
ernment in relation to a judge of a 
High Court somewhere in the country 
should not merely receive a special 
warrant because of a consultation 
having been held with the Chief Jus-
tice of India or some such person, that 
after all, the judiciary should not lend 
itself to the kind of consultation 
which is involved in the determina-
tion' as made in this kind of case, 
Therefore, I feel that some stable 
principles should be involved in regard 
to how the age of judges is going to 
be determmed, how they are going to 
be published, and how they are going 
to be questioned in the future. Unless 
this is done, the judges are in a very 
delicate position, and at any point of 
time, a hostile member of the exe-
cutive might put him in jeopardy. 
And this is eractly what appears to 
have happened. 

In the case of the Calcutta High 
Court judge, whose name I need not 
mention here, which has gone to court, 
there were some interlocutory pro-
ceedings in the Calcutta High Court, 
and Mr. Justice P. N. Mookerjee gave 
a judgment in the course of which he 
was constrained to say-I am quoting 
his words: 

"It (the case which ihe was dis-
posIng of at that time) might 
evoke sad and unpleasant memo-

BiU 
ries, as it had witnessed criticism 
of judges in Parliament by no less 
a responsible person than the 
Union Law Minister." 

A High Court judge of Calcutta has 
been constrained to remark that 
Judges who are not represented here, 
who are not present here, who are not 
in a pOSition to have their point vI 
view conveyed to this House, have 
been the victims of attack by no less 
a person than the Law Minister of the 
Union Government. 

And this Judge, Mr. p. N. Mooker-
jee, went on to add: 

"Such criticism (by the Union 
Law Minister) only shows how 
unsafe is the position of Judges 
here in spite of the protection and 
immunity afforded by Article 121 
of the Constitution, It will, in-
deed, be a matter of the deepest re-
gret if an unwritten constitution in 
this behalf, as in England, turns 
out to be more powerful and 
much more effective than the 
written Constitution of our land. 
Unless persons in authority are 
conscious of their responsibilities 
and realize the importance of such 
consciousness, there are immense 
possibilities of the gravest conse-
quences, and problems may arise 
which may baffile all solution. 
While judges are doubtless bound 
hy their oath to uphold 1lhe 
Constitution and so to permit 
no infract jon of Articles 106 
and 194, they may justly and 
reasonably claim for the 4Iafe 
due discharge ot their duties that 
others in authority ought similar-
ly to be alert that constitutional 
protec!tion and immunity of judges 
under Article 121 is not violated." 

I lam quoting from a monthly journal 
called Public Administration, which is 
here in our Library. from where r have 
borrowed this cOPY. and these extracts 
are from the judgment riven In the 
Calcutta High Court by a special 
bench which was ~et up earlier this 
year, 




